
, 
It. Cl,No, 1008 ., 

t ' 

: t 
I 

ES1'lMA:tES CO'MMll'TEE 
" ' ., ',. '." .. 

(1982~83) ., * 

,{SEVENtH' LOK ,SABaA-) 
, , 

,FORTY FIRS'! REPORT 
, '~ \ ' 

MINlST1\YOJ! SHIPPING&; "f'RAN,SPO.T 
,II; fMAJORPORTS 

" 
«'. 

AdJontaken' by Go\'ermnent on'tbi recommtl~tti0ll8 'contaiaedintlit 
~"'. ,iii ... . • " 

Thirty Secolld Report olEstimates' COJi1Jllitt~ (Seventh I,ok Sabha) Olathe 
.Mi,,\'itr~ of Shipping ~ T~pOrt'.;-.'M.jorPbrts. , _ 

.' ", 

. i~ ,.", 

,p,,,:sented to Lok Sab/ra on. '. i't:$ p.; 'i'~ ,a: 
. , 

, , 

, L'OK.S t\BHA "SE CR ETA RI AT . . . . " 
., ... ' . NEW DELHI,' 

, " " "'~' 
"Feb;uary'1983/Magha 1904 (Saka) 

, "·l'rict ;R:" 4.00 



::'.'M,A.DavA, ;~.tt.i4>ESit .. ' 
.. :' .- I :' '. ".",' .::,: f'· .: ... ( '~, 
.4:M?defl\.80(,k Hou" 

. ': .$1\1 v.o~!lt ·l'Cll8:ce,·. i' 
Idd()~e;qty_ :' 

. -',.',', 

.( MAlutO.sflTRA ;,. 
'I,'; • ' ,,"", 

, . 
'(i' 

"\', 

. ;' ,',,,. 
, :'~ J ::. :' " ., 

14. Law Publi~~~~ • .' f 

Sltdar'P¥e1 Mat«. , p.n. toto. ;7, . 
,',AlIah:.!bnd.U.P. .' 

"'-", . .. .. 

<. WEST'~ENGAL 

: ~: 

':'1,1. 
'.11';' 

,,0'15.' \rl1lntb.ltllika. . 
." ' 511• Ainbica MMk1le't;~ lt~d.·, 
.,;BeJaharlJi.;.'. .' " /. 

,_ ':. ~,24-Pitsana~0', ' 
.' . ',' ',' '," . , '. 

. I." 

.~., )~ '. 



Corrigenda to 41st Report of Estimates 
Committee an Major Ports, 

3 1.8 

• • • 

lJJa 
1 

3 

f.Q.r. w.g, 
Committ~ Committee 

Posts Ports 



CONTENTS 

CoMPOSmON OF mE EsnMAT£8 CoNMlTl'EB 

CoMPOIITlON Of mE STUDY GROUP ON ACTION TAICEN RBPoanoF nIB PAOB 
EsTIMATilCoMMlTTlB (1982-83) 

INTaODUCl'lON (vii) 

CHAPro I. 
CRAPTIIIl n. 
CaAPnm m. 

CHAP11!Jl IV. 

CHA.PTBR V. 

Report • 
R.ecommendati~ns that have been ao:epted by Government. 10 

R.eco~mcndations which the Committee do not desire to 
pursue in view of Government's replies. • . 72 

Recommendations in respect of which replies of Govern-
ment have not been accepted by the Oovemmeat. • • 79 
Recommendations In respect of which replies of Government 
are still awaited. • . 87 

APPENDIX 

AnalysJa of action taken by Government on the rocoauneoda-
lions contained in 32nd Reportof the Estimates Comm.ittee 
(7th Lok Sabha). . 88 

• 



FmlMATES COMMI'ITEE 
(1982-83) 

CHAIRMAN 

Shri Bansi Lal 

MEMBERS 

2. Begum Abida Ahmed 
3.- Shri Era Anbarasu 
4. Shri P. Ankineedu Prasadrao 
S. Shri A. K. Balan 
6. Dr. Krupasindhu Bhoi 
7. Shri Tridib C,haudhuri 
8. Smt. Usha Prakash Choudhari 
9. Prof. Madhu Dandan,te 

to. Shri V. Kishore Chandra S. Deo 
It. Shri B. V. Desai 
12. Shri Bheravedan K. Gadhavi 
13. Shri Ghufran Azam 
14. Shri Krishna Kumar Goyal 
15. Shri Chintamani Jena 
16. Shri M. M. A. Khan 
17. Shri Chingwang Konyak 
18. Shri Kunwar Ram 
19. Shri S. Murugcin 
20. Prof. Rupchand Pal 
21. Shri Keshorao Pardhi 
22. Smt. Sanyogita Rane 
23. Shri M. Satyanarayana Rao 
24 . Shri Daulat Ram Saran 

.. Sleeted Wilh e!\'c':l from 14-10-1982 viet> Shri Ram Chandra Rath appointed 
as Minisler of Stale, 

(ii i) 



25. 
26. 
27. 
28. 
29. 
30. 

(iv) 

Shri Chander Pal Singh 
Shri Krishm Datt Sultanpuri . . ... 
Shri Ragh~athSnigh Verma .: " J. I 

Shri V. S. Vijayaragbavan 
Shri . Girdhari La1 VSM 
Shri Subhash Yadav. 

SECllETAIUAT 

1.Shri T.R. Krishnamachari-Joint.Secretary, 
2. Shri Bipin Behari-Chle! Financial. 'ommittee Officer. 
3. $lui S.P. Chan ana-Senior Flnanclal:Committee',Ojficer. 



STUDY GROUP ON ACTION TAKEN REPORTS 

ESTIMATES COMMITTEE 
(1982-83) 

1. Shri Bansi Lal-Chairman 
2. Shri M. Satyanarayana Rao--Convener 
3. Begum Abida Ahmed 
4. Shri Tridib C,haudhuri 
5. Prof. Madhu Danc:1avate 
6. Shri B. V. Desai 
7. Shri Krishna Kumar Goyal 
8. Smt. Sanyogita Rane 
9. Shri Girdhari La! Vyas 

(y) 



INTRODUCTION 
I, the Chairman of ~e Estim~tes Committee having been autho-

rised by the Committee to submit the Report on their behalf, present 
this Forty-First Report on ar.tion taken by Government on the recom-
mendation.~ contained in the Thirty-Second Report of the Estimates 
Committee (Seventh Lok Sabha) on the Ministry of Shipping and 
Transport-Shipping-Major Ports. 

2. The Thirty-Second Report was presented to Lo~ Sabha en 27 
April, 1982. Government furoished their replies indicating action taken 
on the recommendations contained in that Report by 25th January, 
1983. The replies were examined by Study Group of Estimates Com-
mi,ttee on Action Taken Reports at their sittin2 held on 5th March, 
1983. ' 

3. The Report has been divided into following Chapters ;-
(i) Report. 

(ii) RecommendationslObservations that have been accepted by 
Government. 

(iii) RecommendationsiObservations which the Committee do 
not desire to pursue in view of Government's replies. 

(iv) RecommendationsiObservations in respect of which replies 
of Government have not been ~~cepted by the Committee. 

(v) RecommendationsiObservations in respect of which final 
replies of Government are still awaited. 

4. An analysis of action taken by Government on the recommen-
dations contained in Thirty-Second Report of &timates Committee 
(7th Lok Sabba) j" given in Appendix. It would be observed that out of 
97 recommend.ation~ made in the Report. 85 recommendations, i.e. 
about 88 per cent have been accepted by Government. and the Com-
mittee to not desire to, pursue 5 recommendations ; e. about 5 per cent 
in view of Government replies. Replies have not been accepted in res-
pect of 6 recommendations, i.e. about 6 per cent Final replies of Gov-
ernment in I'espect of about 1 recommendation. i.c. 1 per cent is still 
awaited. 

NEW DBLHI, 
Marclt 11. 1983 
PhafgulUl -20, i904---{Saka) 

(vii) 

BANSI LAL 
Chairman, 

Estimate.f CommiUee . 



CHAPTER I 
REPORT 

1.1 This Report of the Estimates Committe deals with the action 
taken by Government (Ministry of Shipping and Transport) on the 
recommendr.nons contained in their Thirty-Second Report (Seventh 
Lok Sabha) on the MinisLry of Shipping and Transport-Shipping-
Major Porto; which was presented to Lok Sabha on the 27th April, 
19M2. 

1.2 Action taken Notes have been received from Government 
in respect of all the 97 recommendations contained in the Report. 

1.3 Action taken notes on the recommendations of the Com-
mittee have been categorised as follows ':-

(i) Recommendationslobservations that hr.'Ve been accepted 
by Government (Chapter II) 
S1. Nos. 1, 2, 3, 7, 8, 9, 10, 11. 12, 14, 17, 18, 19, 21 

to 28, 30 to 37, 39 to 59, 61, 62, 64 to 92, 94, 
95. 96 and 97. 

(Total: 85) 
(ii) Recommendations IObservations which the Committee do 

not desire to pursue in view of Government's replies 
(Chapter ill) 
S1. Nos. 4, IS, 16, 38 and 63. 

(Total: 5) 
(iii) Recommendationslobservations in respect of which Go-

vernment's replies have not been accepted by the Com-
mittee (Chapter IV) 
SI. Nos. 5, 6, 13, 20. 60 and 93. 

(Totd : 6) 
(iv) Recommendations/observations in respect of which final 

replies of Government are still awaited (Chapter V) 
SI. No. 29 

(Total: 1) 

1.4 The Committee will now deal with the action taken by 
Government. on some of their recommendations. 
Capacity Utilisation 

Recommendation Nos. 5 and 6 (Paras 1.56 and 1.5'7) 
1.5 Observing throt while at certain ports in respect of certain 

commodities the capacity was grossly under-utilised, at other ports and 
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in respect of certain commodities at the same port the traffic was far 
in excess of the capacities. The Committee ha~ suggested that a critical 
study of the available cr.pacities and traffic at each of the major. ports 
should be made by a task force with a view to drawing up concrete 
schemes to provide essential and supporting facilities to make the maxi-
mum use of the existing capacities. The Group should· also identify 
capacities which could be suit~ .. bly modified to handle traffic of other 
commodities for which there might be demand or for which the demand 
could be generated. 

1.6 The Committee had urged that this exercise should be com-
pleted without delay and the report' made use of by the expert group 
which was then being set up by the Ministry to draw up perspective 
plan for the Seventh Five Year Plan period (1985-90). 

"The infrast1;uctural facilities for iron ore traffic such as dee-
pening of the harbour involve large investments. Such in-
vestments can be considered onJy if long term agreement 
is arrived at with the buyer on the sale of the ore. More-
over, the general policy is to limit the export of ore and 
hence only marginal investments on the Port facilities are 
required to be undertaken. 

With regard to the coal handling facilities at Calcutta 
in view of the very small drf-ught of ships that can be 
accommodated the shipment is viable only in case the 
ships are oischarged at ports which have shallow draughts. 
From the point of view of ship freight it would be uneco-
nomical to further develop the coal handling facilities at 
Calcutta. At Haldia, the shipment is mostly coastal r.nd 
tied up to the thermal power station at Tuticorin. It would, 
therefore, be possible to increase the through put from 
Haldia plant. Actions are being taken to achieve a higher 
through put. 

In view of the above explanation there apper.Ts to be 
no need for setting up a Task Force as the problems are 
identified ... 

1.7 . Whatever be the reasons, the phenomenon of gross under-
utiUsation of capaciti~ in a number of major ports causes concern to 
the Committee. They would therefore reiterate a part of their earlier 
recommendation that there should be a critical study· "to identlfycapa-
cities which can be suitably modified to bandle traffic of other com-
modities for which there might be demand or for wblch demand could 
be:geeefated." This exercise should be made aDd such schemes _ may 
be wammtecl .ould be provided for at least In the Seventh Piau. 
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Congestion 

RecollUlleD.clatioa S. No. 13 (Para 2.63, 

1.8 The Committee had observed in the original Report that 
diversion of traffic to nearby ports was the only practical way to etse 
pressure on Bombay and oUler such posts where there was acute con-
gestion. The Committee however, found that, let alone the importing 
agencies of the Government who might have their own reasons to stick to 
Bombay. even the Ministry of Shipping and Transport was sceptical 
about the workt:bility of diversion scheme even though the Chairman, 
Bombay Port Trust, made a plaintive admission before, the Committee 
about large and disorderly movement of cargo to Bombay and wished 
that such cargo should be better controlled in future and not dumped 
in Bombay. The Ministry was not in favour of vesting power in port 
authorities to divert ships from a port where there might be heavy con-
gestion to another nearby port where position might be easy. The Minis-
try had thought that improvement of port facilIties and infrastructure 
was the only way to deal with heavy shipping Jraffic. The Committee 
felt that while there was no denying the tact that ultimate solution to 
the problem lay in creating higher capacity and improving facilities at 
congested ports, at times diversion of trafJie could also help tide over 
the difficulties and should be resorted to in times of acute congestion. 
The Committee had suggested the Ministry to consider vesting statu-
tory powers in a Central agency like lnter-Ministrial C,olllmittee on 
Rationalised Distribution of Cargo which it should exercise in large 
public interset of removing bottlenecks in Shipping. trf.ffic and order 
diversion of ships carrying cargo not only for Government and public 
sector but also for private sector to nearby convenient ports with a view 
to easing congestion at any of the major ports. The Committee desired 
to be apprised of the action taken in the matter. 

J.9 The Ministry of Sbipping and Transport have in their reply, 
stated that it is neHher possible nor necessary to vest the Inter-Minis-
terial Committee on Rationalised Distribution of Cargo with more 
powers so as to enable it to divert ships from congested ports to other 
nearby ports. 

1.10 The Ministry has added that transport of goods by ships 
from one port to another port is under a contractual agreement between 
the cr.:rrier and the shipper. The carrier cannot change the port of 
disembarkation without the concurrence of the shipper. When there 
is need to divert ship and cargo from a congested port to another port, 
the shipper may al10w diversion of his cargo to another port only if 
that works out cheaper for Qim. It-may not be legally correct to interc-
fere with, the contractual, agreement between the Carrier and the ship-
per.'fhemovement of eXport or import cargo through certain ports is 
best left to the compulsfon of mL'rket forces. Before ordering diversion 
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of a ship from a congested port to another port a number of factors 
like (a) details of cargo and their destinatioJ:), (b) whether all such cargo 
can handled at the port to which the cargoes are diverted, (c) availabi· 
lity of inland tr<.nsport from the other port and (d) comparative costs 

. to the shipper if the cargo is diverted, have to ,be considered. Accor-
ding to the Ministryit may not be practicable for the Committee on Ra-
tionalised Distribution of Cargo to consider all these questions before 
deciding whether cargo should be diverted from a congested port to 
another port. 

t. t t The Committee attached great importance to the need for 
coordinated operation of all the major ports. The pheDomenon of gross 
lmder-utilisatioD of capacities in certain ports and acute cODgestion in 
other poris should not be allowed to perpetuate. The Committee do 
not therefore appreciate the MiDistry's hclplessnessand its preference 
to Illlow the utilisatioIi of capacity to be decided by market forces. 
The Committee desire that a package of incentives and disinceDtives, 
incentives for better utilisation of under-utilised ports aDd disincentives 
for traffic from and to ports which are congested should be evolved and 
introduced. It is in this con,text that the need to have aD unified insdtu-
tional arrangement for management of all the major ports reiterated 
elsewhere in the Reports assumes urgency. 

Development of Minor Ports 

Recommendation S. No. 20 (para 2.70) 

1.12 In their 32nd Report the Committee had observed that 
the Working Group of the Planning Commission had visualised a 
positive role for the minor ports to relieve pressure on major ports. 
'The Ministry had informed the Committee that minor ports ht.'<.i been 
used in the past to divert traffic from major ports. The Central Go-
vernment had a scheme to grant loans to State Governments to deve-
lop minor ports with a view to augmenting ports capacities but the 
scheme had been scrapped recently. Seeing the growing traffic at major 
ports. the Committee had expressed ron opinion that discontinuance of 
the scheme to grant loans to develop minor ports was not a correct 
step. The Committee had recommended that the Government should 
review the earlier scheme and start giving loans to State Governments 
to develop minor ports like Porbander, Karwar, Pondicherry, eudda-
lore, Kakinada and similar other ports so th&.t these ports could take 
more traffic and thus help relieve pressure on major ports and could 
also be used for diverting traffic from neady major ports in time of ' 
congestion. 

, 1.13 The Ministry of Shipping and Trimsport has stated in 
their reply that CentOiI financial roSSistance to the State Governments 
for development of their minor ports was' <Uscontinued~ following a 
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decision of the National Development Council. The matter was taken 
up by the Ministry with the Planning Commission· for reconsidering 
the matter in the context of the above recommendation of the Estimates 
Committee. The Planning Commission is stated to have reconsidered 
the matter and informed the Ministry r.s follows :-

"The system of grant of Central loan assistance to States for 
minor ports was discontinued after the Fifth Plan in the 
wake of the recommendation of the National Development 
Council to reduce the number of Centrally sponsored 
schemes and to transfer the funds thus released to the 
States in accordf.nce with a formula. Thus, in the Sixth 
Plan, no provision has been made in the Central Sector 
for giving loan assistance to States for minor ports. How-
ever, development of selected minor ports has been 
given adequate priority in the State Sector. The overall pro-
vision made for minor ports in the Six~ Plan in the State 
Sector is as high as Rs. 72.18 crores agWlst the total 
expenditure of about Rs. 25.83 crores in the Fifth Plan. 
A statement is· enclosed showing Statewise break-up of 
outlays for minor ports in the State Sector in the 6th Plan. 

Efforts have already been made by the Planning Com-
mission to ensure that suit~ble provisions are made by 
States in their Plans for more important minor port 
schemes including those mentioned in the report of the 
Estimates Committee, viz. Porbandar Karwar (Rs.200 
lakhs) Pondicherry (Rs. 250 lakhs), Cuddalore (Rs. 95 
Jakhs), Kakinula (Rs. 206 lakhs), etc. Thus. the minor 
port schemes which are justified on techno-economic 
considerations are not expected to be starved of funds for 
their,development in the absence of Central loan assistanco 
for minor ports. 

The responsibility for development of minor ports vests 
essentially with the maritime State Governments concerned 
(ports other than Major Ports figure in the concurrent list 
under the Constitution), The revenues earned by minor 

. ports fOlm part of the State revenue. The minor port 
development schemes which merit high priority and are 
justified on techno-economic considerr.tions and which are 
complementary to Major Ports are not expected to be 
ignored by the State Governments in their Plans for which 
Central assistance is otherwise available to them in the 
shape of block loans and grants. 

It is felt that more than financial assistance, whr.t·1s 
needed by the States is the technical assistance for develop-
ment of minor ports. The technical assistance continues to 



be provided to States by the Ministry of Shipping and 
Transport. There also exists a Minor Port Dredging and 
Survey Organisation in the Ministry to render r.ssistance 
for development of minor ports. 

~evival of the scheme of grant of Central loan assistance 
to States for minor ports may not be possible at this stage 
because, (a) there is no provision for such a scheme in the 
Central Sector, and it would be difficult to get funds rc-
transferred from the States to the Centre in lieu of these 
schemes, (b) this might open up large scale demr:nds from 
v~rious States in regard to minoJ.: ports as well as for Cen-
trally Sponsored Schemes generally which may caus~ heavy 
financial burden on the Centre. 

In view of the above, reintrqduction of Centrally Spon-
sored Scheme for minor ports is not considered necessary 
at this stage." 

1.14 The Ministry of Shipping and J' ... ansport hr . .'ve observed in 
this connection that the reasons advanced by the Planning Commission 
are considered convincing. Accordingly the Ministry have expressed 
their inability to accept the recommendation of the Committee. 

1.1S The Committee note that in pursuance of their recommen-
dation the question of rev.ival of the Scheme of giving Central assistance 
to (be States for development of minor ports in thv interest of progres-' 
sh'ely relieving the major porn of growing traffic has been fe-examined 
by the Planning Commi!sion and according to them "reintroduction of 
ccntl"ctlly sponsored scheme for minor ports is not considered necessary 
at this stage". The Committee also note the views of the Plauning Com-
mission that the minor pom sch" .... es which are justified 011 techno-
economic considerntion.4i are not expected to be starved of funds for 
their development in the absence of specific central loan assistance for 
minor ports in the Sixth Plan. However, in view of the complementarity 
of the minor and major ports and the need to reUeve the major ports 
of needless congestion, the Committee wtm to stress that jf the required 
degree of development of minor ports is not achieved under the existing 
arrongement in the Sixth Plan the centrally spon.~red scheme should be 
rcvin~d during the Seventh Five Vear Plan. 

Tally of c.argo (S. No. 60~ Para 7.40 and 7.41) 

1.16 The Committee had recommended in their or;ginal Report 
that t11C port users were not satisfied with the existing tally system at 
poTts. The tally of cargo unloaded at ports was at present prepared 
by the respective port trust through their own staff. Shipping companies 
could appoint licenced cargo surveyors to take tally of cargo on behalf 
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o~ the carriers, ~uJ.d they so desire, but the tally taken by these 
wrveyo1'5 was not binding on the port trust Parts Trusts accepted 
liabihty tor only BoUch cargo as was ta1bed by their own sta1I. It had 
been reported to the Committee that atccrtain ports there was an 
under-tally to the extent of 10 to 40% and this was done by the pon 
trust staff to escape liability in the event of theft or pilferage of the 
cargo. Secretary, Shipping & Transport, had admitted in evidence • 
that the present tally had many inadequacies, but he was not in favour 
of introducing any independent tally system and was not prepared to 
accept any record other than that maintained by the pon trUBt staff . 
as authentic record for the purposo of accountability. 

1.17 The Committee· had observed that having gone into the 
malter carefully they were of the opinion that there was no justitication 
to continue a system like the present tally system in which the port 
users might have little confidence. In their opinion there was ample 
justitication in the demand made by port users that an independent 
tally unit, which should not be under the port trust but might be under' 
the Director General, Shipping. or any other such Government or 
Government approved organisation should be set up at each port to 
undertake the tally work and its report should be binding on hoth the 
carriers and the port authorities. In the alternative the Government 
might appoint a panel of reputed cargo surveyors to undertake the 
tally work at the ports and their tally should be binding on the carriers 
and the port authorities. The Committee would like the Government 
to introduce a proper l'ystern of independent tally at the ports at the 
earliest. 

1.18 In their reply Government have stated that the. reconunenda~ 
tiOllS had been carefully examined ~'Ild the Ministry was of the opinion 
that it was neither feasible nor desirable to have an inJepend~ent 
tallying system. Tally work was basically a port operation an~ the 
port cannot accept liability of cargo against which receipt is grantro 
by an cutside agency. The relationship between the carrier/stewner 
agent and the port bein~ that of a bailor and bailee. it is not advisable 
to allow a .. third party into .the transaction. Moreover. a number 
of fitaff is employed by the ports for conducting tally work. and en~ 
tfD~.tin!! this work to an indenendent agencv would mean the l'edt,.,loy-
meni' of this s.taff. which is not an easy task. 

1.19 The Ministry have added that the remc-dy to the problem lies 
in plugging the loopholes in the present system. Wilh the strict en-
forcement of bye-laws of the port, regulating discharge and storage of 
cargo Bill of Lading wise, introduced by Bombay Port with effect from 
J -4-1982. it has been seen that there are fewer instances of mixture 
and loss of cargo. The weekly reviews conducted by Bombay Port 
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showed .that tally.has appreciably imp~o~ed. All the ports -are ~o 
stated to; have been instructed by the Mirustry to ensure that the diffe-
rence between the imponmanifestos, and - tho. tally is prinimal .. 

---1.20- "(here is f~rce·in the argument advanced by the Mi:qistry that 
tile. port cannot accept IiabWty of cargo apinst which receipt is grant-
ed by an out4iide agency and that it would Bot be desirable to allow 
a tbird party into the transaction between the bailor and bailee. Ac--
cording to the Ministry the remedy to the p~blem of under-tally lies 
in plogging the loopholes in the present system. Instructions are stated 
to have been issued to all the ports in this regard. The Committee desire 
that strict watch should be kept by the Ministry and if the position 
does not improve, s()me independent arrangement should be introduced. 
In 1be meantime it is desirable to have atleast a independent witness 
acceptable to .both the parties. 

Central Ports Authority 

Recommendation st. No. 93 (para Nos. _11.56 & 11.57) 
1.21 In their oriainal Report the Committee had observed that the 

National Tansport Policy Committee had suggested the setting up of 
a Central Ports Authority for overall planning and development of ports 
but the Ministry of Shipping and Transport had not accepted this sug-
gestion. The main objections raised by the Ministry, it might be re-
called were, firSit that the ports were having different problems re-
quiring development of a special kind and a single authority could not 
be entrusted with the responsibility of planning the development of all 
the ports and that this planning was already being supervised by the 
Ministry of Shipping and Transport through the Development Adviser. 
Secondly, that such (.Xl Authority would reduce the autonomy of the 
Porfs. Having gone into this matter in the light of the Ministry's views 
the Committee had observed that the objections raised by the Ministry 
against such an authority were too feeble to carry conviction with them. 
The Committee felt that the major ports should be run like .. mt11~rcia1 
and result-oriented units and not as a sort of attached offices as they 
appeared to be running at present. The present set-ut' with each Port 
Trust being a separate entity with traditional procedure oriented ap-
proach directly controlled by the Ministry through bureaucrats, was-in 
the Committee's opinion not ideally suited to encourage business-like 
efficiency in the port operationc; and inter-port coordination. 

1.22 The Committee had expressed the view that Pon Trusts should 
be declared commercial enterpnses and controlled and managed at the 
apex level, not by the Ministry direct, but a professionally manned Pub-
lic Sector ODganisation (viz. Central Ports Authority) on the lines of 
International Airports Authority of India. This would not only bring 
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in commercial outlook in pc1I't administrations ap.d business like effi-
ciency in port operations with emphasis on results rather than rule-
biased procedures. but also make for an integrated development, co-
ordinated operation and optimal utilisation of resources of the ports. 
The Central Ports Authority might be under the administrative jurisdic-
tion of Ministry of Shipping and Transport for the purpose of policy 
framework and accountability, but should otherwise be autonomous 
like other public sector enterprises. within the allotted sphere. The Com-
mittee, had recommended that the Government should consider setting 
up the Central Ports Authority as early as possible. 

1.23 In their action· taken reply. Government have stated as fol-
lows . 

"Government have carefully re-cansidered the matter and 
reiterate their earlier view that it is not necessary at this 
stage to set up a Central Ports Authority." 

1.24 The Committee's Report should have convinced the Ministry 
of the need for unified institutional anangement for the major port 
Tmsts to make for integrated denlopment, coordinated operation aDd 
optimal utilisation of resources. The Committee see no reason why 
the concept of an Integrated Jluthority adopted for the management 
of the major air ports could not be adopted for the mana~ement of 
major sea ports. They would therefore reiterate their recommendation. 

1.25 The Committee would like to emphasise that they attach the 
greatest importBDce to the implementation of the recommendation 
ucccpted by GOvernment. They wOllld, therefore, urge that Govern-
ment should ensure expeditious implementation of the recommenda-
tions accepted by them. In case where it is not possible to implement 
the recommendation in letter and spirit 'for any reason the matter should 
be reported to the Committee in time with reasons for non-implementa-
tion. 

The Committee desire that reply in respect of the recommendation 
contained in Chapter V of this Report may be finalised and final reply 
of the Government furnished to the Committee expeditiously. 

\. 
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CHAPTER II 

RECOMMENDATIONSIOBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

(RecommeDdatioD S. No.1, (para 1.14-1.19) 

1.19 This analysis reveals, beyond any doubt, that the Ministry 
of Shipping & Transport has failed to achieve financial and physical 
targets of port development during the successive plan periods. Instead 
or coming down, the shortfall has risen from 27 per cent upto the 
end of Fifth Plan to 41 per cent in first year of the Sixth Plan. This 
shows that even now the Ministry has not been able to gear itself upto 
the development tasks expected of it. Whatever be the reasons, 
capacity delayed is capacity lost for the period of delay resulting in 
adverse effect on development in vital transport sector. The Committee 
strongly urge the Ministry to analyse the Teasons for ito; dismal 
performai"lCe in the past and take conclusive measures without delay 
to enc;ure that the Plan targets are achieved in fuB and on schedule at 
least hereafter. The Committee would like to be apprised of the 
measures taken in this regard. 

Reply of Govemment 

It is not correct to say that the performance was dismal. As a 
matter of fact. financial and physical targets of port development pro-
ject'i during successive plan periods have been fulfilled to a large extent. 
Besides, it may not be appropriate to judge the performancf'! on the 
basis of expenditure incurred over the last 30 years. In fact, utilisation 
in 4th Plan was 95%. Though in 5th Plan expenditure was 78%. 
in 6th Plan during 81·82, the utilisation rose to 900,·. However. in 
the first year of the 6th Plan. the schemes were fonnull.lted and preli-
minary action for implementation were taken. Quite naturally. during 
that period, the expenditures were lower and commensurate with the 
physical progress of the schemeS. -

It may be added that most of the major schemt:s included in the 
Sixth Plan have already been sanctioned and taken lip for. execution. 
In order to ensure their completion as per Plan targets, the progress 
on various projects is being monitored rontinuously and reviewed 
periodically by the Ministry. It is hoped that all these projects would. 
be completed within the current Plan period, and the funds utilisation 
is expected to be above 90%. 

10 
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Construction of a new port of Nhava Sheva across ~ombay Harbour 
at an estimated cost of Rs. 592 crores has been sanctIoned on 8·6-82. 
The port is expected to be thrown open to traffic by end of 1986. 

[O.M. No. PWjPGAjlOj82, dated 29th October, 1982.] 
Recommeadation (S. No. %, Para 1.%3) 

1.23 The Committee find that Master Plan for the future develop-
ment of the ports of Kandla: Madras, Paradip, Bombay, .Calcutta a.n~ 
Cochin have not been finahsed. These should be finalised expeditI-
ously. 

Reply of Govemmeat 
The Committee's observations have been noted, and steps have been 

taken to expedite the finalisation of Master Plans for these ports. 
[OM. No. PWjPGAjlOj82. dated 29th October, 1982.] 

Recommendation (S. No 3, Para 1.%4) 
1 .24 The Committee welcome the Ministry's proposal to appoint a 

group to prepare a total plan for the development of ports for the Seventh 
PJan period. Port development schemes being long gestation projects, 
the Ministry may consider whether. instead of having :l five-year pers-
pective planning as at present, would it not be better to have a longer 
perspective in planning for development of ports. 

Reply of Government 

Planning of Port facilities requires proper assessment of traffic 
projections, both imports and exports, and the demand by user 
MinistrieslAgencies. The past experience has shown that the projec-
tions made even for a period of 5 years do not matetiaHse because of 
various factors. Moreover, in a developing country it is all the more 
difficult to make a realistic assessment of traffic over a longer period. 
The port development schemes are normally planned to be completed 
within 5 years. However, in certain cases where the schemes have 
long range implications the planning for such scheme is done on a 
longer time frame. 

[O.M. Mi. PW!PGAIIO!82, dated 29th October, 1982.] 
ReoommeadatioD S. No. 7 (para 1.58) 

1.58 The Committee find that even if the Sixth Five Year Plan 
projections regarding capacity growth as worked out by the Working 
GrouT? . of tJ.1e PJannjn~ C?mmission materialise fully," shortages in 
capacItIes WIll still persIst In respect of POL, fertilizers, food graifls 
and general cargo. The CommIttee feel that a second look at the 
Sixth Five Year Plan scheme in the context of the critical study of 
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existing capacities, as suggested by the. ~o~mittee ~le~cinb~fore!. is 
necessary not only to ensure optimumutihsatlon of CXlstUlg capa~ltl~s 
but also to provide more facilities for ha~dJing .gener.!l cargo. traffic lfl 
respect of which the portion at present IS admittedly very dIfficult. 

Reply of Government 

The capacities planned at .various Ports during th~ curre~t. Fi.ve 
Year Plim have been based on traffic projected by the user Mlrustnes 
an:d other agencies and subsequently approved by the Planning 
Commission. As indicated earlier, the traffic projections made in the 
earlier Plan periods did not materialise. Secondly, because of finan-
cial contraints it is not possible to create full capacities in all the 
commodities based on the projected traffic. However, it may be noted 
that the short-fall in capacities in respect of fertilizers only is consider-
able whereas in other commodities the capacities planned to be created 
would be adequate with only a mar~inal short-fall, with the introduc-
tion of mechanised handiing facilities for fertiHsers at Madras by 
Ministry of Agriculture an additional capacity of 2.0 million tonnes 
would be available. MoreOver. with the construction of Nbava Sheva 
the gap in the general cargo capacities would be bridged. With regard 
to facilities for handling general cargo traffic, a capacity of 27.11 m 
tonnes would be created by the end of the current Five Year Plan. as 
against the projected traffic of 26.67 m. 

[O.M. No. PWIPGAIIOI82, dated 29th October, '1982.] 

Recommendation (S. No.8, Para 1.59) 

1.59 The Committee find that the Ministry has work\!d out future 
projections of demand and supply on the basis of 75 per cent berth 
occupancy in ports. On this basis the Ministry is hopeful of being able 
to meet the foreign trade requirements of the' country during the 
Sixth Five Year Plan. But in view of the fact that this level of 
berth occupancy is not only stated to be higher than international norms 
but also considered by the Ministry's own experts to be "a little too 
high", the Committee cannot but view the Ministry's optimism with 
a little doubt. The committee would like to advise the Ministry to 
review its expectations of berth occupancy more realistically so that 
it does. not find itself in an un-enviable position of not being able ,to 
cope WIth sea traffic requirements of foretgn trade, at the end Of Sixth 
Five Year Plan period. 

Reply of Government 
The Committee's observation will be kept in view for futu:re plan-

ning of port facilities. 
[O.M. No. PWIPGAIIO!82, dated 29th October. 1982.1 
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Recommendation (S. No.9, Para 2.59) 
Bom;bay, Calcutta and Madras Ports have suftered fr~m congestion 

on several occasions during the last 3 years. The congesllon at Bombay 
has been persistent and very acute as will be seen from. the fact .t~at 
the maximum number of general cargo vessels and maxJmum waItmg 
perjudrespectively, were 46 vessels and 67 days in 1979, 30 vessels 
and 20 days in 1980 and 30 vessels and 45 days in 1981 (January-
August). As compared to ·the position in 1976-77 maximum waiting 
peri('U at all the Major Ports (except New Mangalore and Tuticorin) 
had doubled and trabelled at some ports and had gone more than five 
times at Calcutta and Cochin. whereas the traffic had increased onlv 
marginally. These statistics show that it is not merely the con-
gestion which has afflicted certain. ports, but there has also been an 
all round decline in efficiency at the ports as compared to 1976-77. 
This has c<.'Used serious concern to the Committee. According to 
Secretary (Shipping & Transport) 24 hours should be the maximum 
waiting period at Indian ports, because of tide and some such thing. 
He told the Committee that ports in advanced countries had no waiting 
period for ships. The Committee wonder when Indian ports wilJ J:.e 
able to reach the standard of advanced ports abroad or at least the 
level of efficiency hinted by Shipping Secretary and whether ports have 
set any targets for themselves in this regard. At least those ports 
which are not congested can be asked to achieve the aforesaid level of 
efficiency within it few years. 

Reply of Government 

It is not correct to say that there has been all round decline in 
efficiency at the ports as compared to 1976-77. AlJ the ports together 
handled 87.41 million tonnes of cargo during 1981-82 as against 
67.06 million tonnes in 1976-77 which represents an increase of 29%. 
It may also be pointed out that. the maximum waiting period is not a 
correct criterion for comparing the efficiency of the ports over different 
periods. The average waiting time should be taken into account to 
judge the efficiency as the maximum waiting period gives a distored 
picture'~1 

During 1981-.82, the average pre-berthing time of ships at the ports 
of Cochin, New Mangalore and Vizag was less than 24 hours whereas 
at the other major ports it was more than 24 hours. The problem of 
reducing congestion at the major ports has been receiving the constant 
attention of the Ministry. In the port·s Chairman Conference held in 
January 1982 it was decided that all congestion prone port~ 
and other ports where symptoms of congestion are prevalent 
ev~n. in a small degree should prepare contingency plans to optimise the 
eXIstIng resources and capacities till additional capacities are created. 
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In pursuance of this decision, the ports have prepared continge~cy pla?S 
to combat congestion. The' situation is being constantly morutored In 
the Ministry. There has been considerable improvement in the position 
of pre-berthing detention at Bombay port and the port is not experienc-
ing· any congestion at present. 

As a long-term measure,. port's capacities are being enhanced by 
creating additional berths, modernising cargo handling equipment and 
acquiring container handling equipment. An amount of Rs. 521 
crores has been earmarked for the development schemes of major ports 
during the VI Five Year Plan. Besides, construction of a new port 
of Nhava-Sheva across Bombay Harbour at Bombay at a cost of Rs. 597 
erores has also been sanctioned. With the completion of ~hese develop.· 
ment schemes, preberthing period at different parts is expected to come 
down appreciably. 

lO.M. No. PWjPGAj10182, dated 29th October 1982.] 

ReeommendatioD (S. No. 10, Para 2.60) 

Turn-round time has also been sharply different from port to 
port during the last 3 years. If has ranged between 8-14 days 
at Bombay, 16 to 25 days at Calcutta and 10-11 days at Kandla. The 
lowest in 1980-81 was 4.9 days at Madras and the highest 16.2 days 
at Calcutta. The Ministry has attributed different turn-round periods 

. at different ports to different reasons, like congestion at Bombay, 
estuarine character of Calcutta port, limited number of berths at 
Paradip and Marmugao, different sizes of ships touching; different 
ports. Though more berths are stated to be under construction to 
ease the situation at certain ports, this by itself is not likely to reduce 
the tum round time. Discharge and loading rates also play an impor-
tant part in this process. The Ministry it is stated, judges the perform-

• ailce a.t each port agaiIl:st. standards laid down for the purpose The 
CommIttee feel that Mirustry should lay down optimum turn round 
time for each port after taking into account the number of berths and 
other facilities available there and make concrete efforts to accelerate 
the ]oading and unloading rates to bring down the turn round time 
to the optimum limits. . 

Reply of Government 
The Optimum tum round-time of a ship is dependent on various 

factors like quantity, nature and conditions of the cargo, type of shIp. 
weather conditions, facilities available for discharging cargo, type of 
packing, parcel, size, work stoppage and strikes, number of hooks 
tha~ can be operated, number of gangs. availability of WReon:'; and 
trucks to clear the cargo after it is discharged, etc. ports do not have 
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control on many of these factors and as such it is not possible to lay 
down an optimum tum round-time for different ports. All efforts are 
being made to accelerate loading and unloading rates to reduce the I 

tum~round time at ports. ~. 

[O.M. No. PWIPGi\llOi82, dated 29th October, 1982.] 

Recommendation (S. No. 11, Para 2.61) 

The Committee would like the Ministry to accelerate the 
inveslfilcnt decision for the port of Nhava Sheva and arrange for 
adequate funds for the development of this port within the shortest 
possible time. 

Ministry's comments 

Th<: Nhava Sheva Port project has been sanctioned on 8th .lune, 
1982. 

[O.M. No. PWIPGAIIO/82, dated 29th October. 1982.1 

Recommendation (S. No. 12, para 2.62) 

There is a tendency on the part of various importing exporting 
agencies to l?refer Bombay port mainly because of its developed hinter-
land and eXIstence of good railway and other infrastructural facilities. 
The lack of adequate rail and road links to and from the nearby ports 
of Kandla, Mannugao and New Mangalore would be accentuating the 
prohlem of Bombay. The Committee agree to the view plat:ed before 
them by a number of non-officials that if rail and road links to thl' 
ports of Kandla, Marmugao and New Mangalore are developed nnJ 
adequate cargo handling equipment provided there. a good ~it of 
traffic can be diverted from Bombay to these ports, tIm" relieving 
pressure at Bombay. The Ministry hao; also accepted this view. 
The Committee recommend that Bombav should be rnJ:'l.·c~ed bv 
broadgauge rail upto Kandla in the north anc1 U~~;) ~.1rJn!Z~!kre via 
M"'l1llugao in the south and in this context the Konkan r~ i!way pmject. 
which has already been drawn up by Railwav shou;:' ... xccuted 
expeditiously. . . 

Reply ~f Government 

Ministry of Railway (Railway Board) with whom t!1e mJlter was 
tak'en up have intimated as follows :-

"Bombay is already connected to Kandla Port b" a t3.G. ;ine vi~. 
Ahmedabad, Viramgam and Dharangdhara. Mangalore is also con-

nected on the B.G. system, via SaJem, Erode and Shoranur. 
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2. The West Coast (Konkan) railway line cO!1llecting Apta to 
Mnngalore via Mannugao is a major project involving construction of 
911 KIns. of new line including branch line at a cost of nearby Rs. 500 
crores. In view of the magnitude of the work and acute shortage of 
funds. it will not be possible to take up the work at one ti me and the 
work can be taken up only in stages, depending upon the availability 
of resources. As a first stage, the construction of Apta-Roha Line 
(62 Kms.) B.G. rail link has been taken in hand, at a cost of Rs. 15 
crores, and it is in progress. The question of taking up the construc-
tion of other sections of the line will be considered at subsequent stages, 
subJect to the availability of resourccs and c1earance by the Planning 
Commission." 

[O.M. No. PWjPGAlt 0182, datcd 4th J~nu<try, 1983.1 

Recommendation (S. No. 14, Para 2.64) 
The ultimate and lasting solution to the, problem of congestion 

at major ports is, as already stated, undoubtedly the expansion of 
capacities and cargo haJIdling facilities at these ports.. Th:) Committee 
tnke note of the various schemes for development of port capacities and 
facilities which are under execution and the new project:; which have 
been sanctioned or which are being considered for execution during the 
Sixth Plan Period. Such projects have a tendency to Iingt:l" on ·and on 
resulting in cost over-runs. The Committee cannot over emphasize 
the need to execute all these projects without delay so that additional 
capacities become available at the earliest. But this can be done 
only it; the Ministry plays an active role in monitoring progress and 
solving problems which might arise in the course of execution of these 
projects. 

Reply of Government 

The progress of various port projects is being monitored continu-
ousl} and also reviewed periodically by the Ministry to emure their 
completion according to the scheduled programme. 

In the pa~t, the importers, having indicated that port of arrival 
of the goods, often used to face difficulties on one count or the other. 
III many cases, the port of arrival had to be changed which necessitated 
amendment of the import licences, entailing considerable hardship and 
~oss to the importers. Administrative delays also used to take place. 
In some cases the issue of import licences had to be delayed in the 
absence of the name of the port of arrival in the import applica-
tion. It was also observed that in many cases import ]icence~ 
covered. a number of items which the importer had to obtain 
from dIfference sources. In such cases, making the licence valid for 
import at a specified port only created available hardship to the import-
ers. For these reasons, the old procedure was discontinued. It may 
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also be mentioned that under the customs procedure, every import 
licence has to be registered at the customs port where the first consign-
ment has to arrive and it appears that, in the interest of jmporters, this 
is a satisfactory .. orrangement. Reintroduction of the old procedure 
may result in the old problems being again experienced by the import-
ers, whose number has increased during the last few years. Since by 
and large the import'ers tend to get imported goods at the port nearest 
to the place of their work, jf the same is feasible and economical. the 
continuance of the existing simplified procedure would be appropriate. 

[q.M. No. PWIPGAl10182, dated 29th October, 1982.] 
Recommendation (S. No. 17, Para 2.67) 

The Government should also examine whether some sort of fiscal 
or tariff concession or weightage in the matter of issue of import licence 
or any priority in this regard cannot be given to tho<;e importers 
who choose ports other than congested ports for the disch<J.rgr.: of their 
goods. 

Reply of Government 
Ministry of Commerce has examjned the recommendation and inti-

mated that the issuance of licences for higher value than what is nor-
mally permitted or with a similar weightage, if goods are routed 
through porto; other than congested ports, may not be advisable. 

[O.M. No. PWIPGA!10182, dated 4th January, 1983.] 

Recommen.dation (S. No. ]8, Para 2.68) 
The suggestion to make Cochin as a compulsory port of call 

to relieve pressure at Bombay merits consideration. The Committee 
are aware that the Ministry has no hold over liner vessels of other 
countries and cannot therefore compel them to touch Coc:hin. But 
persuasion combined with incentives can yield some results and should 
be attempted. 

Reply of Government 
The recommendation of the Committee has been noted. 
The use of a part.icular po~ for loading and tlDJoading of cargo 

depends upon the chOIce of the Importers lex porters depending upon 
the originating pJaceslconsumin~ inland centres combined 
with transportation and other facilities available at the port. 
The liner vessels will call at a port if some car~ is destined for 
that part or sufficient cargo is available for Joadint!. In so far as 
importlexport of cargo by private particular port. Government have 
no control to force them to use a particular port. However. ao;; regards 
the imoortlexport of bulk commodities on Government account, every 
effort is being made throu~h the institution of the Standinl Committee 
on rationalised distribution of cargo to utilise the underutili'ied ports 
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like Cochin where some idle capacity exists so as to relieve pressure 
from the ports like Bombay which are working beyond their capacity. 

[0. M. No. PWjPGAi 10j82, dated 29th October, 1982.] 

Recol11llltlndation (S. No. 19, Para 2.69) 
The Committee have taken . note of the factors because of 

which moorings berths at Cochin Port are not popular and are not 
preferred by the importers. But to strike off the port capacity at 
moorings ,berths will be total waste of investment already made. The 
Committee would like to suggest that the feasibility C1f utilising these 
berths at time of heavy traffic should be studied and necessary facili-
ties provided to labour and importers as and when these are consi-
dered necessary to be pressed into service. 

Reply of Government 

Generally, th~ trade prefers wharf berths to moorings due to 
several advantages like safer operations, storage facilities, speedier 
handling of cargo, direct link to rail and road transportation, etc. 
Due to the low demand for handling cargo at these moorings, prio-
rity in dredging wa~, being given to other area,s and as such they have 
become shallow over the years on account of heavy backlog in dred-
ging. Only 2 stream moorings out of 12 are now capable of accom-
modating deep-drafted vessels,and they are used regularly even now 
for handling bulk cargo. Other stream moorings are also utilised to 
some extent for light draft vessels and also for Port's own craft. As 
already indicated in the report. D.L.B. labour is also disinclined to 
work on board vessels at these moorings. 

In the light of the above it is seen that utilisation of the moor-
ings dependSj upon the preference of the trade and also the willing-
ness of the workers to work on board vessels at the moorings. Be-
sides, for using them continuous dredging of the moorings would be 
required. It is not economical however, to dredge and maintain all 
the moorings 1f these cannot be put to optimum use. However, if the 
traffic warrants and the trade is inclined to use mooring berths. more 
moorings would be brought under operations. 

[0. M. No. PWIPGA!10!82. dated 29th October. 19821 

Recommendation (Serial No. 21, Para 3.66) 
Non clearance of goods sold by canalising agencies on high seas 

due to delayed despatch of papers by these agencies to the con-
signees has been mentioned as a contributing factor tor conQ:cs-
tion at Bombay port. The suggestion that the canalisin~ agencies 
should build their own warehouses at the port for storege of unclear-
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ed cargo imported by them has been welcomed by the Ministry of 
Shipping and Transport, but not acceptable to the Ministry of Com-
merce. The Ministry of Shipping and Transport wants the high sea 
sales to stop if the goods sold on high seas cannot be cleared without 
delay. According to the STC and SAIL, the parties to whom goods 
nre sold on high seas generally take prompt deliveries except in 5 to 
10 per cent cases. The Ministry of Commerce and the canelising agen-
cies, however, strongly feel that the high sea sales has come to be 
an accepted practice and it \Wll not be possible to completely do 
away \\1th this. Taking note of the sharp difference of opinion on 
the question of high sea sales and lack of consensus among the 
Ministries concerned about the solution to the problem, the Com-
mittee recommend that this matteT should be studied depth by an 
inter-ministerial and export body to determine the extent to which 
;Iigh sea sales have contributed to congestion at the ports and how 
'chis problem can be tackled to the satisfaction of both the Ministry 
of Shipping and Transport, Minis,try of Commerce and the canalising 
agencies. 

Reply of Government 

A Working Group to undertake a &tudy of the problem of con· 
gestio'n at Bombay Port and to suggest remedial measures was con-
stituted by the Planning Commission O'D 4 January 82. This Work-
ing Group consists of Dr. M. Q. Dalvi, Adviser, UNDP Transport 
Project, Planning Commission as Chairman and the representatives 
of the Ministry of Shipping and Transport. Ministry of Law. Justice 
and Company Affairs, Railway Board, Industries. Bombuy' Port 
Trust, Customs and Steel Authcrrity of India Ltd. as members. One 
of the terms of reference of this Working Group is to study how far 
the policy of sales, on high seas of canalised items of imports such as 
steel, new~,..prints etc. to different consignees has been responsible 
for creating congestion at the Bombay Port and to suggest remedial 
mea'iures. The Working Group has been asked to submit itii report 
by the end of August. 1982. 

[O.M. No. PW!PGA!10182, dated 29th October, 1982.1 

Recommendation (S. No. 22, Para 3.67 & 3.68) 
3.67 A view has been expressed before the Committee that 

delay in clearing cargo from port premises is also due to non-readi-
ness on the part of the consignees to take delivery either because 
they are short of funds or because they have no warehousing facjli-
ties and they keep the goods at the port premises till the market i! 
favourable fcrr them to sell the goods at premium. This charge has 
been denied by trading organisations who have stated that demur-
rage .charges at Bombav Port are too high to keep the cargo for a 
period longer than it is absolutely necessary. 
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3.68 In this context Secretary, Ministry of Shipping and Trans-
port was candid enough to admit that clearance -of cargo in Bombay 
Port had been slow to some extent because of the managerial failure. 
He felt that if the port was really in full control of the situation it 
could pressurise consignees to take away the cargo. Some time cori· 
signees escaped demurrage for various reasons. This reveals a very 
alarming aspect of port management at which the Committee cannot 
but express serious concern. The Committee expected that ,.r mana· 
gerial control was lax to the knowledge of the Ministry, something 
concrete should have been done by it to strengthen management and 
make it compotent to handle the port affairs firmly and fairly for 
all without fear or favour. The Committee would urge the Ministry 
ncrt to delay the remedial action on this front any longer. 

Reply of Government 
Necessary action to tone up the administration in traffic depart~ 

ment is being taken by Bombay Port Trust. The General Manager of 
the Port Trust has been kl!pt in the overall charge of Dock Depart-
ment in place of Docks Manager with effect from 1 October, 1982. 

With the strict enforcement of bye-laws regarding un-loading of 
goods bill of lading-wise, stacking of goods and clearance of cargo 
etc. by Bombay Port Trust with effect from 1-4-1982, there has been 
considerable improvement in the sItuation. 

During the period 1-4;-1980 to 31-3-1981, the Port was able to 
dis~se of 3,700 lots comprising 1,18,089 packages; during the 
penod 1-4-1981 to 31-3~1982, 3,716 lots, comprising' 88,689 packa~ 
ges; and during the period 1-4-1982 to 31-8-1982, 1,731 lots com-
prising 51,500 packages were disposed of. The Chairman of the Port 
Trust personally conducts review meetings with the members of the 
Sale Committee with a view to expediting disposal of old cargo. 

[O.M. No. PW!PGA!10!82, dated 4th January, 1983.] 
Recommendation (S. No. 23, Para 3.69) 

When the usefulness of the system of unloacting and stacking of 
goods loading-wise has been admitted by the Ministry, the Committee 
expect that it will instruct aU ports of enforce the bye-law to this 
effect strictly and ensure compliance with the instructions. 

Reply of Government 
The recommendation of the Estimates Committee has,beC1l ac-

cepted and all the Chairmen of Major Port Trusts have beep.jnstruc-
ted to follow the system of unloading and stacking of goods'.Bill of 
lading-wise. 

[0. M. No. PWIPGA!10!82, dated 29,th October, 1982.] 
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Recommendation (S. No. 24, Para 3.70) 
?ion-clearance or delayed clearance of cargo from ports is also 

stated to be due to inability of importers to retire documents from 
banks and make payments of customs duty and port dues in time; 
The Committee find that no study of this phenomenon has been made 
either by the Ministry of Shipping and Transport or by the Ministry 
of Finance from the customs side. The Committee have also been 
informed that even where customs duty has been paid, in 90 per cent 
of the cases, there is a time gap of over 10 days after payment of 
duty before the importer clear the goods. The Committee feel this 
is a phenomenon which should be Sttudied jointly by the Ministry of 
Shipping and Transport and the Ministry of Finance with view to 
finding a solution to the problem. 

Reply of Government 

The recommendation of the Estimates Committee has been ac-
cepted for implementation. It has been decided to set up a study. team 
with the three officers, one each from Ministry of Finance (Depart-
ment of Revenue), Reserve Bank of India and Ministry of Shipping 
and Transport. 

[O.M. No. PWjPGAj10[82, dated 4th January, 1983.] 
Reccomendation (S. No. 25, Paras 3.71 and 3.72) 

3.71 Con!.'ignees are expected to remove cargoes from the port 
premises within 3 days (excluding Sundays and Dock: Holidays) 
following the general landing date and after this free period they 
have to pay demurrage. If the goods are nilt removed within 1 months. 
the port al.lth.)rities can dispose of the good') bv auction or otherwise. 
NotwithstandlDg this in Bombay Port large number of packages remain 
uncleared long after the free period of .., days and even after two 
months when the goods are liable to be dispolted of. As'm 2 Novem-
ber 1981, there were 6,82,681 import packages lying wlcleared in 
the Bombay docks including outlying areas, of which 2,09,516 lay 
uncleareu for more. than 2 months. The number rose to 7,25.780 
packages on 28 December 1981 of which over 2.86,000 packages 
lay there for more than free period but upto two months, 
while more than 2,11,000 packages were lying there for more than 
two months. The Port Trust, it is stated is handicapped in disposing 
of the 2 months old packa¥es despite the powers allowed under sec-
tion 61 and 62 of the Major Port Trusts Act, 1963 because of the 
restrictions contained in Section 48 of the Customs Act· 1962 under 
which no package can be <fisposed of without the specific permission 
of the customs. Even the amended guidelines laid down for expedi-
tious disposal of goods have not been effective enough in expediting 
disposal. 
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3.72 E.ven if, out of 2,11,320 packag~s lying at Bombay Port 
(on 28-12-198]) for over. two months, 94,195 packages were held 
up on customs account. the fact remains that for the rest of the packages 
( 1, ] 7,125), which· could have been disposed of under the law but 
were not disposed of, the responsibility squarely lies on the Bombay 
.Port Trust which has admitted its inability to step up disposal of such 
goods. From this, the Committee cannot but come to the c:onclusioll 
that the Port Trust authorities are themselves to blame to a consider-
able extent for the congestion in Port warehouses. This also testifies 
to the failure of the management to exercise wide statutory powers 
vested in them to dispose of over-two month" old packages lying at 
the port premises. The Committee i'egret that, even the Ministry of 
Shipping {lOd Transport has failed to take seriouli notice of the alarming 
5tate of congestion at Bombay Port on account of uncleared cargo 
and to apply correctives. The Committee would 1ike that the Ministry 
and the port authorities at all ports should continually review the 
position of uncleared cargo at port premises and take remedial 
measures. including disposal of over two month old packages lying 
there, without delay. In this regard. if the present procedures stand 
in the way of quick action, these should be reviewed and streamlined 
so that the congestion at the port may be minimised to the extent 
possible within the powers of the port authorities. 

Reply of Government 

Generally. there is no problem of clearance of cargo from the 
Major Ports except Bombay Port. However, there has been consi-
derable improvement in the disposal of unCleared packages at Bombay 
Pert. As on 31-8-1982, there were 1,7·~,662 packages lying for more 
than 2 months. Out of this, 1,038 rad;:agcS \\'ere confiscated by the 
Customs 'md were in the process 0 removal to the Customs Ware-
houses. Besides, 9.722 packages were under investigation by the 
Special1ntelligence arid Investigation Branch of the Customs or under 
adjudication proceedings. 10,580 packages were 1ying for want of 
'No Objection Certificates' from the C.Rl, Recently. Writ Petitions 
have been filed in the High Courts particularly at Delhi and Chandigarh 
against the Customs and Bombay Port Trust restraining the 8PT 
from auctioning cargo and praying for relief in demurrage charges. 
11 ,54'i package~ were lying because 0f pendingcouTt cases. 

2. During the period from 1-4-19Hl to 31-3-1982, Bombay Port 
Trust has disposed of 88,689 packages and from 1-4·· j 9ft! to 31-8-82, 
51.910 packages have been disposed of. Efforts arc being made to 
step up the rate of disposal of unclaimed packages and the Chairman, 
Bombay Pc-rt Trust, has been personalty conducting the review meetings 
with the members of the Sales Committee with a view to expediting 
disposal of old C£.TgO. 
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3. In January 1982, Planning Commission has constituted a Work-
ing Group to study the problem of congestion at the Bombay Port. 
This Group is headed by Dr. M. Q. Dalvi. Adviser, UNDP Transport 
Project, Plalming Commission. Two of thl! terms of. reference are 
as follows :--

(0 To study the need for and feasibility of amending the 
Major Port Trust Act so as to provide for adequate powers 
. to the Port Trusts to dispose of the cargo which remains 
uncleared after the stipulated time-limk permissible under 
the Act; and 

(-Ii) To study the need for and feasibi1ity of amending the 
Indian Customs Act so ·as to plug loopholes which are 
. being used by certain importers for not clearing the con-
signments quickly from th~ ports, and which provide them 
with a chance for indulging in forward trading etc. 

The report of the Working Group is under finaJisation and it is 
expected by the:. erid of October 1982. On its receipt. the report will 
be considered for implementation. 

[O.M. No. PWIPGA!10;S2, dated 4th January, 1983]. 

Recommendation (S. No. 26 Para 3.73) 
Representations against the· time consuming formalities for customs 

resulting in delay!; in clearance of goods have been made to the Com-
mittee by official ai;-d ·non-official organIsations though the Finance 
Ministry has maintained that the formalities were essential and were 
not time (Ollsuming. the Customs, it is stated have not only simplified 
the procedUles but have extended many facilities to the Port Trust 
and the Trade for expeditious disposal, such as examination of goods 
at Importers' private bonded!public. honded warehouses and allowing 
full-~~ontainers, load to be taken outsid~ the dock premises for examina-
tion. The Ministry of Finance has d.,o stated that s~eamer agentll 
who have been. aJIowed the facility of filing cargo manifesto before 
the arrival of tqe vessels so that bills of entry could be processed in 
the Customs House in advance and goods cleared as soon· as they are 
landed. But ~nly in B:bout 40 per cent of cases, this facility is availed 
of by the stemer agents. The Customs have also identified a number 
of oth~r reason£· which have delayed clearance of cargo and for which, 
they say. the Consignees are responsible. This shows as if everything 
is all right with Customs and all the blame lies with the steamer agents 
and the consignees. This sounds strange. The Committee feel that 
there is need to go into this matter in depth to find out the real reasons 
for stemner n~ents or ,Sonsignees not availing themselves of the facilities 
extended. by Customs and to see how far their diflkulties can be sorted 
out in the larger interest of easing congestion at the Ports. 
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Reply of Government 

Ministry of Finance.(Department of Revenue) to whom a reference 
was made has' intimated that the Directorate of Inspection and Audit 
(Central Board of Customs and Excise) is being asked to carry out a 
study in this reg~rd. 

[0. M. No. PWjPGAilOi82, dated 4th January, 1983]. 

RecOmmendation (S. No. 27 Para 3.74) 

From as many as 94195 pack~es lying at Bombay Port (outside 
as well as inside the docks) for want of customs clearance in some 
form or the other (though Ministry of Finance accepts responsibility 
only in· respect of 8657 packages), the conclusion ,an not be resisted 
that customs performance in this field i~ not all that gopd as it is claimed 
to be. And, over and above, the controversy as to the exact number 
of uncleared packages at Bombay Port bet~een the Port Trust and 
the Customs goes to show that the coordination between the two orga-
nisations is (ar from satisfactory. The Committee would like that the 
CUNtoDls orgatJisation should shed the attitude of self righteousness 
which it has adopted in this regard and both the Port Trusts und the 
Customs set-ups at allJlOrts should critically review the state of con-
gestion at cac:h port on account of .::u~toms clearance in one form or 
the other and jointly evolve a way out of the present dif1kult situation. 

Reply of Government 

Ministry of Finance (Department of Revenue) to whom a reference 
was made has intimated that "the recommendationlobservations of the 
Estimates Committee are being sent to the Collector of Customs of 
Major Custom Houses for their infonnatioll and necessary action. The 
Collc:"&tors are also being directed to give their utmost cooperation to 
the Port Trust authorities to- evolve a way out of the present difficult 
situation." 

The problem of clearance of pa~kages is mainly fell at the port 
of Bombay. Bombay port authorities have taken up the matter with 
customs 3uthorities for the implementation of this recommendation 
and some progress has already been echieved. 

[0. M. No. PW!PGAjlO!8:!, dated 4th January, 1983] . 

. Recommeudatioa (s. No. 18 Para 3.7$) 
In the Committee's opinion, the customs should re-orient its app-

roach and streamline its. procedures to speed up ;::learance of goods 
and give consent to dispose of good'l.as th~ case may be, ~\'ith a view 
to ease congestion at the port premises. 
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Reply of Government 
Ministry of Finance (Department of Revellue) to whom a reference 

was made has intimated that the Directorate of Inspection and Audit 
(Central Board of Customs and Excise) is bein~ asked to cany out 
a study in this regard. " 

IO. M. No. PWIPGAI1OIR2 dated 4th January. 1983]. 

Recomme~dation (S. No. 30 P8l'Il 3.79) 

'Shortage of clearing agents at Bombay Port has been brought to 
the Committee's notice. The Committee find that the Bombay customs 
has already -initiated action to increas~ the nwnber of clearing agents 
from 360 at present to 430. The CO.Il1.lllitte~ are concerned to note 
that not all the clearing agents at the B:)mbay Port are fully competent 
or fully equipped to handle .the jobs. Thl! Committee feel that mere 
iQ,crease in .the number of clearing asents would not be enough unless 
the new entnm1s are selected after a carcf'Ul screening with reference 
to their capacity and competerwe. ' 

Reply of Government 
Ministry of Finance (Department of Revenue) to whom a reference 

waS made have intimated that they have tak.~n note of "the recommcnda· 
tion of the Committee and are taking necessary implemcntal uction in 
thi" regard." 

10. M. No. PWIPGA!10!82, dated 4th .January. J9M3]. 

RecommeDdation (S. No. 31 Para 3.79) 
In order to enable clearing Agents to function effectively, it is 

also essential that they should be given adequate facilities and their 
prob~ems regardin~ suitabJeoffice accommodation are also considered 
sympathetically. 

Reply of GOvel'Dlllent 
The Recommendation has been noted and the 'Chairmen of an 

Iudian Major Port Trust have been advised to provide the necessary 
facilities to the Clearing Agents as far as possible. 

{O.M. No. PWjPGAI10182, dated 29th October. 1982.J 

Rec~endation (S. No. 32 Para, 3.80) 
Traffic m,anagem.ent at Bombay Port is stated to be very {'OOf. 

T~ffi~ management has been admitted by Sec.mtary, Ministry of 
~hlPPJDgand Tr~sport to be ~ of the weakest sectors requiring 
tnunediate atte~tron. The Comnuttee note that the Bombay Port 
Trust has appomted a traffic consultant to undertake a study of the' 
tmJtic flow Jll the ,docki .and some Qf hisreco~endations have been 
23 LSS/82-3 
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implemented and others are under examination. The Committee 
hope that the pan authorities will take all the necessary measures to 
enforce proper traffic control in the port area so as to ensur~ smooth 
flow of traffic of all kinds. 

Reply of Govemment 
Recently, Bombay Pon Trust have entrusted to NATPAC (Na-

tional Traftic Planning and Automation Centre) a study of the traffic 
flow within and outside the port area and' preparation of a traffic 
management plan. NATPAC have already commenced their work 
which is expected to be completed by the end of 1982. Appropriate 
follow-up action will be taken as soon as the repon is received. 

[O.M. No. PWjPGA!10j82, dated 29th October, ]982.] 

Recom~endation (S. No. 33 Para 3.95) 
It has been represented to the Committee that the tr2.'llsit sheds 

in Calcutta Port are not being properly maintained. In monsoon sea-
<)on it becomes particularly difficult to move the cargo in and out of 
the sheds, often causing heavy congestion of vehicular traffic in 
front of the sheds. Lighting arrangements in the sheds as well as 
along the wharves are f.'lso reportedly in bad shape. The Ministry 
has admitted that the Calcutta Port is very old and required heavy 
and special repairs but because of constraint of resources, no special 
repairs have been done since 1965. It required Rs. 3-4 crores to 
carry out some sepcial repairs. According to the Ministry the posi-
tion is expected to improve this year (1982). That a major port like 
Calcutta should have reached such a sorry pass as not to have funds 
to carry out necessary repairs to sheds. roads. and li!!h!in<! svstl'!m 
not only reflects on the management's efficiency but also betraYIJ the 
indiffernce of the Ministry. The Committee urge the Mintstrv to 
look into this matter urgentlv and ensure that ad~auate funds are 
made' available to the Calcutta Port so that sp~cial and heavv repain 
required at the port are not neglected any longer. ' 

Reply of Govemment 

Schemes for improvement of sheds, roads, lighting, etc. are carried 
out as part of non-plan works of the ports. A sum of Rs. 15 lakhs 
has been provided in 1982-83 for such works in the non-plan Budget 
of the Calcutta· Port." NA TPAC has been commi~sioned to study 
traffic flow in the Port and. based on their recommendations, imprl"ve-
mentlre-alingment of roads is proposed to be carried out by the Port 
The POrt also is drawing up a based programme for improvement 
of sheds, which will be financed as non-plan capital works by' the 
Port. 

[O.M. No. PWIPGAIIO!82, dated 29th October, ,198,2.1 
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Rec:ommaadatioD (So No. 34 Para 3.96) 
The Committe hope that the study of the traffic-problems near 

the sheds of Calcutta Port prop9Sed to be commissioned through Sa-
tional Traffic Planning and Automation Centre will be undertaken 
soon and follow-up action .taken to set things right without delay. 

Reply of Govermneat 
The recommendation of the Estimates Committee has been ac-

cepted for implementation. National Traffic Planning and Automa-
tion Centre has started the study in July 1982..and it is likely to com-
plete it in six months. On receipt of the study report, necessary fonow-
up action will be taken by Calcutta Port Trust. 

[O.M. No. PWIPGAII0182, dated. 29th October, 1982.] 

RecommeDdadoD (S. No. 35 Paras 3.97 " 3.98) 
It has been brought to the notice of the Committee that large 

am,)unts of imported steel remain accumulated at the docks at Cal-
cutta port causmg congestion of sheds and yards and retarding vessel's 
output at the congested sheds. 

The port authorities have stated that the congestion results from 
lack of proper equipment with the port and due to lack of its own 
dumping arrangements for non-SArL imported steel cargo. Given 
proper equipment and a dump under the port's authority this problem 
can be brought under control. The Committee would expect the 
Ministry to look into the matter with a view to finding a practical 
remedy to the problem. 

Replv of f'.ovenunent 
The Port Authorities at Calcutta are procuring additional equip-

ment for cargo handling purpose. Besides, an area inside the port close 
'to 'A' NSD locks at Alifnagar is being used as a Customs honded 
stockyard for uncleared steel. To overcome operational constraints 

, arising out of inadequate avai1ability of port mobile equipment for 
handling such cargo, the Port is also taking action to 3.ppoint a con-
tractor, who will be entrusted with the job of removing cargo from 
transit shedlvard of these stockyard bv his own equipment. Nt'.c~c;ary 
Tt'mnval charges as per prescribed scale of rates wou1d he recovered 
from importers of such consignments prior to the deliverv __ ,f C8r~o. 

(O.M. No. PWIPGAIIOl82, dated 29th October, 19R2J. 

RecommendadoD (S. No. 36 Para 3.99) 
.I~ is stated that a similar situation of congestion is faced at the 

fertlhzer berths of the Calcutta port due to delay in commencement 
of delivery by the handling agencies-mainly public sector agencies 



like Hindustan Pet1iJZ8fBand:the F.CL for want of adequate ar-
.ri.'DgeJ.ll~ for movement of fertilizers. This is appare~t1y because 
of lack of coordination between agencies and the RMlways. The 
Chairman, Calcutta Port Trust was of the view that either· the ferti-
lizer should be bagged outside the port premises or the trucks move-
ment Should beexr.edited, or covered 4-wheeler y!~gons should '?e 
provided by the Rwlways for safe movement of fertllizers. The RaIl-
ways were ready to extend all cooperation to the port clnd handling 
agencies in expediting movements of fertilizers. When every agency 
concerned is ready to cooperate, all that is a joint effort to twolve a 
suitable arrangement to handle the fertilizers imports and to ensure 
their expeditious movement. The Committee should like the Mini8t~y 
of Shipping and Transport to take the necessary initiative in tlus 

. regard. 

Reply of Government 
The congestion at the fertilizer sheds at Calcutta Port is mainly 

due to the manifold operations carried out at the transit sheds. Load-
ing and clearance of fertilizers 'in bulk form would help to avoid 
congestion. Accordingly. Calcutta Port Trust has taken up the 
matter with Mis India Potash Limited and Mis Hindustan FertiUzer 
C{)rporation for handling the fertilizers in bulk fonn. MIs India 
Potagh Ltd. have agreed to handle fertilizers in bulk. Calcutta ·Port 
Trust is pursuing the matter with Mis Fertiliser Corporation of 
India to agree to the above suggestion. 

It is expected that the congestion ·at the sheds will be reduced 
when the above suggestion is implemented. 

[O.M. No. PWIPGA! 1 0182, dated 29th October, 1982J. 

Recommendation (S. No. 37 Para 4.69) 
According to the Ministry, the optimum period for which many 

. c~go handling ~quipme.nt c~. be effectively deployed is 30--35 per 
cent (){ the available time In a year. From the data furnished hy 
the Ministry. the Committee find that the utilisation of cargo h~ 
ing equipments at niajorports is much below the o.ptimum. AU types 
of equipments are grossly under-utilized in ports like New Mangalore. 
Tuticorin and Cochin. Mobile cranes are n<Yt being fully utilised in 

. Kandla, Motmugao, Bombay and Viizag, fork lift trucks are under .. 
utilised at Moti:nilgao. Bombay and Vizag. Utilisation of some of the 
eqipments is· as low as ,1. 2, 3 or 4 per cent as against an optimum 
of 30--35 per dmt. 'The Ministry is currently taking n review of 
various cargo handling equ.jpments vis-a-vis requirements commensu-
rate with utilisation. The Committee hope that the study will be 
completed expeditiously and the foDowup action taken to ensure that 
the cargo handling equipment purchased at hea,,), cbst it utilised llptO 
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the op~iftNa lew!. 'l'bc C~.ee would like to be app(~ of th.e 
; of die study Uld _ follow.-u\t ~tion tUen W the li$ht 

Repl, of Go" ..... -
Thc question of fixing operational norms and petruissible ~ 

tialte, etc. for cargo bandling equipment was reYiewed m the Devel0p-
ment Wing of the Ministry of Shipping and Transport. As a result of 
this study, a set of norms was fonnulated. The standard average 
nonns for yearly lay-up period, availability and degree of reasonable 
u1ilisation for general cargo handling equipments as fonnulated are 
a., follows :-
------ - .---
Type of oQuipments Yearly lay-up 

period 
AYIlilabiity 

-.-----------~---.-.------------~-----

1. Electrical Wharf Cranes 
<a> 3 to 10 tonnes capacity 10% to 12% or 88% to 9.0% 

total time in a year 
(b) AbovelOtonnescapacity 12%tol!l% 8~%toIl8% 

2. Mobjle Crane 15% to t8~~ 11% to l!l% 
\ 

3. Fork Lift Trucks -20% to 25% 75% to 80r. 

35% 
. (3000 bra.) 
3S~ 
(30(10 brI.) 

~hrt.) 
l5~' 
(3000 hrs.) 

-(May go up to 35 % in cases of handling abrassi~/corrOlsive material). 
Anumption: 352 day. of working ill a port per ann~. 
Important: <a) IJTespective of the utilisation Dorms. tbe achievement ... 11-

ability norm is of utmost impMtaoce .. tile 3000 bra. or 1500 
hrs. of utilisation nom may as wei) get ..a;.tributcd OYer as 
many al 300 dllys 01' <WCl'. 

(b) The above normi are to be considered all ba,sic SUideJines-
With continuous effort and better C9Qroination. there Is il 
definite possibility of improvinl the system efficiency _. 
in result of improYClMllts on utilisation factor. 

2. The- abOve $uidelines have been circulate<! under Mini$try's 
lettl!r No. DWIDTEI16181, dated the 6th February, 198~. The~
torate of TranBport Research in th,is Ministry is alw monitoring the 
degree of utilisation of various equipments on -regular b~sis. 

3. It is true that in some of the ports certain categories ~f equip-
ments could not attain a reasonable level of utilisation. However, 
optimum utilisation of equipment depends on number of factors which 
~re not within the control of the port, such as, number of hatches in 
~hich the cargo Is stowed, seasoaal arrival of certain ex>nunoditicl and 
the . arrival pattern Gf ahips in the port. Besides, .~in ~PQlents 
for the needs of handling a particular type of cargo. ~ ~~$Brlly r~ 
qalred hY'a'))Ollt, «en if it~ utilisation is low. . 
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·4. This Ministry while selecting new equipments,· particularly in 
r~lacement of old items, is keeping the present degree of utilisatiOll 
in mind. There are a number of instances where, in order to ensU(O 
optimum utilisation, smaller number of new equipments have been 
sanctioned to replfoce larger number of old equip~ents. ~~fer of 
surplus equipment from one port to another port, if the situation so 
demands, is also considered. ' 

[O.M. No. PW!PGA!10!82, dated 4th January, 1983] 

Recommendation (S. No. 39, Paras 4.71 & 4.72) 
The Committee find that cargo handling equipment at the ports 

has outlived its service life and is outmoded with capacities unsuited 
to latest requirements and trade patterns. According to the Ministry, 
cconomic life of a mobile crane is 15-18 years and that of Wharf 
Cranes 30-35 years. At Bombay Port 34 out of 44 mobile cranes fore 
over 15 years old and 90 out of ] 94 Wharf cranes are over 10 years 
old. At Calcutta 20 out of 37 mobile cranes are over 15 years old 
and 58 out of 127 Wharf cranes are over 30 years old. At other 
ports also position is more or less similar. For instance, all the 8 
Wharf cranes at Mangalore and 9 out of 15 at Monnugao are more 
than 30 years of age; at Cochin 5 out of 9 mobile cranes are more 
than IS years old. 

The Minic;try, it is stated, is taking a census of the port c:quip-
ment every two years and it is aware of the equipmcnt which has out-
lived its nomal life. But, the Ministry has stated that such equipment 
cannot be scrapped until its maintenance becomes uneconomical. Finan-
cial constraints also stand in the way of replacement of outmoded 
equipment The Ministry had drawn up of a plan to replace old equip-
ments at various ports. While the Committee appreciate the financial 
and other difficulties faced by the Ministry and the ports in regard 
to replacement of old equipment, they feel that the Ministr/s ap-
proach becomes uneconomic and not to take the efficiency and pro-
ductivity of the equipment in the context of changing pattern of 
trade is not a very happy approach. In the Committee's oninion, the 
port users are entitled to expect modern and efficient equipment of 
international standards to handle careo at al1 the maior ports in 
India. The Committee would therefore like the Ministry to review 
the position from this angle. . 

Reply of Govemment 
The view expressed by the Committee are generally acct.-ptable 

where ports suffer from resource constraints, port users' WOuld be 
encouraged to bring their equipQ1ents for use. . . 

[O.M. No. PWIPGA!10182, dated 29th October, 1982] 
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ReeommeadatioD (S. Nos. 40, 41, Paras 4.73 and 4.74) 
.. Shortage of spare parts needed to repair the cargo handling equip-

JUents at Jiombay has been brought to the Committee's notice. And 
even though the Bombay Port Trust is reported to have taken a num-
ber of measures for expeditious procurement of spare pans, the mea-
sures taken so far do not appear to have been effective enough, as 
otherwise, 14 mobile cranes and 9 forklifts would not have been 
lying idle on this account, most of them for a period of 3 to 8· months. 
The Chairman, BPT stated before the Committee that "when the 
equipment break down, only. then €hey come to know what spares are 
needed". This reveals a very unsatisfactory and unscientHk method 
of working of the Bombay Port Trust insofar as the inventory 
planning is concerned. The Committee would like the Ministry to 
direct the Bombay Port Trust to evolve a scientific system of antici-
pating demand of spare parts. and building up a proper inventory so 
that, as far as possible, the spare parts required for repair of equip-
ment are available without delay and the equipment does not lie idle 
unnecessarily for want of spare parts. 

The Committee would like that the inventory system in other ports 
should a1.;;0 be reviewed with a view to making them 1l1odcrn and 
scientific. 

Reply of GovemmeDt 
The position, as ascertained from the ports, indicates th:lt there 

ure no equipments specially lying idle for want of spares in t.'ny port, 
excepting Bombay Port. • 

2. To ensure timely supply of spare parts, Bombay Port has 
taken a number of measures as indicated below : . 

(i)·FQJWard planning of spare parts for 1983 requirements 
have been estimated by Indenting Officers. 

(ii) Codification of spare parts stocked in Central Stores has 
been completed. 

(iii) Rate Contracts on DEM for stock and non-stock spares 
have been increased. 

(iv) Steps identified to improve spare parts inspecting and re-
duce procurement lead period. When implement,:d, this 
would drastically improved spare parts avaibbility. 

(v) Continuous review of critical spare parts requiremenfs 
with Indenting Officers is being carried out. 

(vi) Cash purchase of emergency spares, as and when requir-
ed, is arranged . 

. (vii) Number of stock spare parts i~ being gradually increased. 



(viii)' Stress is being laid for. timely ~iew of ·availability of 
non·tock 8p8I'08 by Indellting Ofticers. so th~t equipment 
layoff can be reduced. _. . 

(ix) follow-up with U. E. Ms for quick supply of spares. 
3. As a result. the supply of spare parts has improved during 

1982. as compared to the position in 1981, as follows:-
Value of spares supplied. in 

.. 
--'--_ .. _---_._-_._.- --... _--- --- ... --.----~-.---

1981 1982 (1 t months) 

Supplied Under procute-
ment for Imme-

_. __ . ____ .. _____ .. _. ___ .. ___ ... __ ._ '--._._. _____ ... _ .. _ .. _ . ____ ... d~~ ~p!!,: 
Godrcj 
Forklifts Rs. 1.681akhs Rs.2.441akhs Rs.2.1Iakhs 
Voltas • 
Forklifts Rs.O.52Iakhs Rs.6.94Iakhs Rs.2.2Iakhs ---.----.--.--------.. -. 

4. Against 14 mobile crmes and 9 forklifts which were lying 
idle due to non-availability of spares at the time of reporting to the 
Estimates Committee. the. present position as reported by the Chief 
Mechanical Engineer. BPT is as follows .:- I 

Lying idle for over 6 week 
_." __ ." .. _ .. _ _ ... _ .. ___ .. _. __ ..... _. ___ ... _ .... _ .. _____ for~~n.!_~~~~res ___ .. 
Mobile crllnes 
Forklifts 

2 Nos. Approx. 3 months. 
7 Nos.- 5-between 2 & 3 months. 

2-between 4 & 5 months. 

5. Keeping in view the ·observations of the' Committee, necessary 
guidelines have been issued to the Controllers of Stores of the Port 
Trusts to review their inventory systems with a view to making them 
modern and scientific. At a meeting taken by Additional Secretary 
(Porls) on 16th JUlne, 1982. the Controllers of Stores l_e,. inter alio, 
advised to :- . 

(a) to draw Annual Plan for purchase of spare..<; ; 
(b) to introduce quality assurance sy~tems and to keep pro-

perly all manuals and drawings; 
( c) to undertake codification of spares ; 
( d) to identify non-moving spares; and 
(e) to introduce regular inspection of spares. 

rO.M.'No. PWIPGAIIOI82, dated 4th Jal\uary, 1983] 
Recommendatioh (S. No. 42, Pan 4.75) 

tt has been conceded by the Ministry that workshop facilities at 
Calcutta. Paradip and Haldia are not satisfactory and need improve-
ment. Considering the under-utilisation of equipment at various ports. 
importance of efficient workshop facilities for repair and maintenance 



cannot becwer.crmphuiaod. Tb~ Committee are informed that cer-
tain ports have themselves engag~......9O'lsu1taats to study ·the WC~)It.. 
sbop facilities and are formulating proposals to improve their wort-

·ing. The Comnrittee would like the M'misb;y to monitor the imple-
mentation. of the measures being taken by various ports to tone up 
the efficiency of their workshops and enstIt'C results withia. a time 
fr:me. 

Ministry's comments 
The Committee's observations have been noted. 

[O.M. No. PWIPGAII0!82, dated 29th October. 1982] 
Recommendation (S. No. 43 Para 4.76) 

There are different practices in vogue for fixing hire charges for 
cranes at different ports. Some ports fix charges on shift basis, some 
on half shift basis and' others on hourly basis. At some potts the 
trade has to pay a minimum charge whether the equipment is hired on 
shift basis or on hourly basis. The Comm,ittee are glad to note that 
the Ministry would be looking into this matter with a view to bringing 
in some uniformity in the matter of fixing hire charges for equipment 
at all the ports. 

Reply of Govenament 
The question of bringing about uniformity in fixing hire charges 

for equipments at al1 the ports was examined by the major Ports Trusts. 
They have decided that the minimum charges should be fixed on half 
shift basis, and if prevailing practice at any 120rt was more liberal. it 
could continue. They have also decided that if the equipment breaks 
down at the time of starting the operation, the hire charges of the 
equipment should be waived. 

[O.M. No. PWIPGAflOl82, dated 29th OCtober, 1982] 

Recommendation (S. No. 44, Para 4.77) 

The Committee note that liability of users to pay hire charges for 
cargo handling equipments in the event of labour strike varies from 
port to port. The Ministry has admitted thf.1: this is not a satisfactory 
situation. The Committee would like the Ministry to review the 
matter and introduce a rational and fair system of charges payable 
by hirers of port equipment in the event of labour strike. .' 

Reply 01. Gonr'Dment . 
The pra~tice of,tixing the liability of users to pay hire charges for 

c;argo. handltog eq~!pments 11) the event qf labour .strike has. beet:J .. ' got 
reviewed by the major port tru!!!!!, They have dectded thaf users need 



34 

.not be required to pay hire charges for cargo handling equipment which 
are not used due to labour strike. 

lO.M. No. PWIPGAIIOI82, dated 29th October, 1982.) 
Recommendation (S. No. 45, Para N~s. 4.78 " 4.79) 

Equipment at Cochin Port is reported to be much costlier than the 
private equipment which is available but not allowed to be used there. 
It was also brought to the Committee's notice that despite the CochiD 
Port Trusts' equipment being inadequate and unserviceable, the port did 
not allow the use of private equipment there even when such equip-
ment was allowed tq be used elsewhere. 

The Ministry has admitted that the private equipment is not 
allowed to be used at Cochin Port because port trust equipment is 
already available for the purpose. In justification of higher charges 
for the port equipment as compared to that charged for private 
equipment, the Ministry has stated that the port trust .!quipment has 
to be manned according to a prescribed manning schedule, giving pay 
and allowances and other benefits to its employees on established 
pattern and its charges have to be fixed to ensure a reasonable return 
on investment on the equipment. These arguments have not carried 
conviction with the Committee. They consider that it is unreasonable 
and irrational to compel port users to hire only port trust equipments 
for handling cargo and then force them to pay higher charges than 
those prevailing for private equipment. In evidence before the 
CommIttee, however, the Ministry of Shipping and Tramport appre-
ciated the genuineness of the port users' grievances, and agreed that 
the hire charges should be competitive and where hire charges were not 
competitive, private equipment should be allowed to be LISCO. TI,e 
Committee hope that follow-up action will be taken in this regard 
without hesitation, 

Reply of Government 
The 'recommendation of the Committee has been acc~nted and 

instructions h.ave been issued to all Major Ports including Cochin Port 
to make hire charges of their equipments competitive and where hire 
charges are not competitive to allow use of private equipment. 

rO.M. No. PWIPGA110182, dated 29th OctlJber, 1982.J 

Recommendation (S. No. 46, Para 4.89) 
Mechanisation of cargo handling in Indian ports has been slow 

and in majority of the ports it hardly exist". The percentages of 
cargo handled mechanically has been as low as 4.9 per cent at Kandla, 
4 per cent at Bombay. and nil at New ManJlalore and Cochin. Looking 
to the advantages accruing from mechanisation and keeping in view the 
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need for the Indian ports falling in line with advanced countries in 
regard .to the cargo handling systems, it is obvious that conventional 
methods of handling have ultimately to be replaced by fast, efficient 
and clean methods through mechanisation. The Committee are 
aware that in" Indian ports, however, the process of mechanisation has 
essentially to move forward in a phased manner. So long as the exist-
ing manpower employed to handle cargo in ports is not directly 
affected and their jobs are secured, it should not be difficult to persuade 
labour to move along on way to mechanisation. The Committee! hope 
that the Ministry will patiently pursue the matter and gradually succeed 
in introducing mechanisation in cargo handling equipment in more 
and more ports and fields. 

Reply of Government 
The Committee's observation has been noted. 

[O.M. No. PWjPGAjlOj82, dated' 29th October, 1982J 

Recommendation, S. No. 47 (Paras 5.31, 5.31, 5.33) 

Containerised traffic in Indian ports has been growing SIgnI-
ficantly since 1975-76. From 9745 TBUs (20 ft. equivalent 
units lp 1975-76, the number of TEUs handled by Indian ports 
rose to 94940 in 1979-80. In view of the rapid growth of containerised 
traffic, container handling facilities are being planned by the Ministry 
with the objective of equipping four major ports namely, Bombay, 
Cochin, Madras and Haldia to be able to handle gearless ships and 
to equip other major ports to be able to handle general container 
vessels and container oriented vessels. But the Committee arc con-
cerned to note that the progress equipping P9rts to handle containers 
or gearless ships is far from satisfactory. The ports which have been 
chosen as container terminals lack properly equipped container berths 
and the necessary equipment to handle the container traffic. Infrast-
ructural back-up to handle containers at the ports and inland is also 
lacking. What has pained the Committee is that even in the matter of 
deciding as to whether the equipment be manufactured indigenously 
or imported, there have been delays. In the case of Bombay and 
Madras for instance it has taken the Ministry of Shipping and Transport 
and the Ministry of Industry nearly six months to arrive at this decision 
as to ·whether and if 80, how many gentry cranes should be imported 
and how many should be manufactured indigenously. The Com-
mittee are afraid that if decision making in such matters is delayed, 
the ports chosen for handling container traffic may not be fully opera-
tional by the tar!!et dates. The committee would. therefore. urge 
that selection and procurement of equipment for container traffic 
should be accelerated so that the Indian ports become fullv equipped 
at the earliest to handle the ~ear1ess ships. J!eneral container vC'isels 
and container oriented vessels efficiently and without difficulty 
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MInistry's Cemm.ents 

The Committee's observation has been noted. 
[O.M. No. PWIPGAj10182, dated 29th October, 1982.] 

• 
Recommeadatioa, S. No. 48 (para 5.34) 

If development of infrastructure for handling containers inland docs 
not synchronise with the provision of container handling faclHtieII 
at the ports. the huge expenditure being incurred on the ports for 
this purpose will remain infrustructuous and the country will not be 
able to reap full advantage of containerisation. This contingency must 
he avoided. 

Reply of Government 
The Committee's observation has been noted. 

rO.M. No. PWIPGAll0182, dated 29th October, 1982.] 

Recommendation, S. No. 49, (Para 5.35) 

) Since infrastIJ,lclure required fm container handling has to 
be developed. on many fronts such as. railways, road transport. labour. 
customs, it will require the collective and concerted efforts of many 
Ministries and it will be difficult for one Ministry viz. Ministry of 
Shipping and Transport, to do it alone. The Committee therefore re-
commend that an inter-Ministerial task force should be set up to draw 
u1p and implement: a comprehensive plan to action to develop infra-
structure to handle the inland movement of containers and to find solu-
tions to problems of labour cooperation and custmns clearance. 

Reply of Government 
The question of an integrated plan for promoting containerisation 

in the country has been engaging the attention of the Government. 
Keepjng in view the expanding container traffic, four ports-two on 
the West Coast (Bombay and Cochin) and two on the East Coa&t 
(Madras and Haldia) are being developed as container ports. In 
Haldia. there is a separate berth for handling cCIIltainers. In CalC1ltta. 
Bombay and Cochin existing berths are being modified to handle con-
tainers. In Madras, one berth in the outer harbour is being c.onstruc-
ted as container berth. Government have also since s8llctioned. qon-
struction of a new Port at Nhava Sheva across the present Bombay 
Harbour. The Nhava Sheva Port will have a fuUy mechanised con-
tainer terminal comprising four berths. . 

. 2. In order to promote modification of containerised cargo· tf/J/ 
from inland points. the Ministries of Commerce, Railways and ~ 
ping and Transport. have jointly a~ that Inland Container D~ 
(JCD's) be established at Bangaloreand New Delhi, followed' by 
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aoothec one at Ahmedabad. The lCD's have been established by 
Miaistry of Railways at ,Bangalore and New Delhi with certain infra .. 
stJ:'UcwaJ facilities. So far, leO at Bangalore has been utilised in a 
iilther ~ma11 way bu.t the ICD at New Delhi has not been utilised. nljs 
i~ because certain problems regarding handling charges,combined 
transport documents and customs formalities are yet to be resolved. 

3. In order to study the present c<1S,t· of handling containers at 
porti, the cost involved in transporting to lCD's and ha.ndling them 
there etc., an inter-Ministerial Committee under the Chairmanship of 
tbe Additional Secretary (Ports), Ministry of. Shipping and TTanspon 
was constituted on 23rd April, 1982. The COMmittee is required to 
make recommendations regarding ;-

(a) the ceiling on casts for handling containers in the ports; 
(b) the promotional railway freight to be charged in the initi-

tial stages for moving containers between· the ports and 
Inland Container Depots; 

(c) the customs service cnarges to be levied; and 
(d) handling costs at the Inland Container Depots-witl\ a 

view to ensure that the Inland Container Depots are 
financially viable and attractive to the shipers. 

4. The Committee is expected to submit its report shortly. 

5. In view of the position explained above, it does not appear 
necessary to set up an Inter-Ministerial Task Force, as suggested as 
necessary actions have been initiated already to develop the requisite 
infrastructure for handling containers. 

[O.M. No. PWIPGA/IO/82, dated 29th October, 1982] 
Recommendation, S. No. 50, (para 5.36) 

The Committee find that the container traffic at Haldia has· not 
picked up because of lack of outside infrastructure fa~ties. The 
Committee would urge that now when the reasons for the Haldia con-
taiuer traffic not picked up have been identified, the Ministry should 
organise accelerated action to ensure that the right type of wagons arc 
provided bytbe Railways to move containers and the draft is deepe-
ned to the requisite level to facilitate movement of container veSSl'll. 

Reply of Govemmeat 

In order to increase container traffic at Haldia, movement of con-
tainers by barges between Calcutta and Haldia has been started by the 
Central inland Water Transport ·Corporation. Measures have also 
been tOken toeomp1ete theroadtiDk as earlY·88 possible and also 
promote movement of container by train to Haldia. It is dso JlOCIC8oo 
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sary to provide adequate communications and service infrastructure 
at Haldia in order teY encourage the use of Haldia as a base for ship-
ping activities. The question of introducing promotional tariffs by 
the port Trust, both at Calcutta and Haldia, is also under active con-
sideration. It is proposed to have a meeting with the shipping lines, 
container operators, their agents and others concerned to ascertain 
the measures, to be taken to improve container traffic at Haldia. At 
present ships prefer to call at Calcutta Port only. What is necessary 
18 to provide the necessary infrastructure facilities at Haldia and the 
communication links to Haldia to ensure that ships would find it more 
attractive to call only at Haldia for unloading or loading containers. 

[O.M. No. PW!PGA!IO!82, dated 4th, January, 1983] 

Recommendation (Serial No. 51, Para 5.37 & 5.38) 

The Committee desire that efforts should be intensified to persuade 
the labour to agree to the most scientific and efficient methods of 
bandling containers and to dispel any unfounded fears of retrenchment 
or loss of wages. 

Reply of Govenunent 
Instructions have been issued to the Chairmen of Port Trusts at 

Ports where there is container traffic, to hold discussions with labour 
union~ and arrive at a negotiated settlement on issues relating to 
manning scales for deployment of labour on container handling, the 
norms/ datum of output therefor for evolving a suitable payment by 
Results Scheme and stuffing and destuffing of cont~iners outside the 
Port premises. The Chairmen have initiated discussions accordingly. 

[O.M. No. PWjPGAI10I82, dated 29th October, 1982] 

Recommendation (S. No. 52, Para 6.7) 
The storQ,ge and warehousing space at a number of major port, name-

ly Bombay, KandJa, Mormugao, Paradip, Tuticorin and Visakhapafn.lm 
is inadequate according to 'he Ministry's own assessment. The posi-
tion at (Ither ports is also not very satisfactory according to users .. 
Additional storage/warehousing space at Kandla, Bombay, Mormugao, 
New Mangalore, Cochin, Tuticorin, Madras, Visakhapatnam and 
Paradip is being constructed during the Sixth Plan period. Surprising-
ly the Ministry has made no detailed study to assess the requirements 
of storage space for the projected traffic at the and of Sixth Five Year 
Plan. It will be a serious lapse if now when only three years more are 
left of the Sixth Five Year Plan such as a study is delayed furthe1'. 
The Committee would advise the Ministry that it should undertake a 
study of the problem now so that it can initiate measures to meet the 
storage requirements at the ports before it is too If-te. 
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Ministry's eommems 
The question of adequate storage and warehousing facilities at 

the ports have already been gone into by Shri R. Srinivasan, ex-Chair-
man of Vizag Port Trust. However, a further review if necessary, 
would be made at the time of formulating the Seventh Plan. In the 
Sixth Plan it \\;11 not be possible to provide additional funds for storage 
etc. on account of revenue limitations. 

[O.M. No. PWIPGAII0]82, dated 29th October, 1982] 
RecommendatioD (S. No. 53 Para 6.8) 

Needless to say, such a study should also take into consideration 
the new trcnd3 ih our exports and imports so that new storage capa-
cities can be so planned as to match the type of cargo that each port 
may be called upon to handle. 

Reply of GovernmeDt 
Committee's observation has been noted and will be considered 

while formulating the Seventh Plan. 
[O.M. No. PWIPGAII0182, dated 29th October, 1982] 

Recommendation (S. No. 54, Para 7.34) 
The Committee are concerned to find that Security arrangements 

in almost all the ports are deteriorating and the situation at some of 
the major ports such as Bombay, Calcutta, Madras, Haldia, is parti-
cularly distresBing. According to the official figures in Bombay the 
value of stolen cargo increased from Rs. 37.14 lakhs in 1978-79 to 
Rs. 79.01 lakhs in 1980-81. It more than doubled in 1981-82, when, 
upto February, 1982, the cargo worth Rs. 1.58 crores had been reo-
portedly stolen. In Calcutta the number of theft cases· increased from 
493 in 1978-79 to 666 in 1980-81 and the value of cargo s.tolen rose 
there from Rs. 1.5 lakhs to over Rs. 47 lakhs in 1980-81. In· Haldia 
Dock Complex also the number of theft ~ases rose steeply from 48 in 
1978-79 to 186 in '1980-81 and the value of stolen cargo rose from 
0.94 lakhs in 1978-79 to Rs, 9.80 lakhs in 1980-81. Curiously while 
the number and value of theft . cases have been rising from year to 
year, the number of cases in which convictions have been secured hac; 
been coming down in Bombay, Calcutta and Madras. 

Reply of ('70vemment 
There had been considerable improvement reszarding the problem 

of thefts and pilferages at the ports of Bombay, Calcutta and Madras 
during the present year as compared to the previous years. 
Bombay /Jort : 

The Bonibay Port Trust Administration is very much concerned 
about tht'" security of cargoes at the Port and the position is constantly 
reviewed at the level of the Deputy Chairman in periodical meetings 



with the Deputy CommissiQne,r of Polleel Addl. Commissioner of 
Police (Crime)/Home Secretary, Maharashtra Government. One 
poss,ible reason as to wby the value of cargo stolen has gone up is the 
iD,flationary rise in the price of goods stolen. On the advice of the 
Port's Security Adviser (who is a retired Inspector General of PoUce, 
Mabarashtra Government), the BPT's own Security Organisatian has 
been strengthened by augmenting the strength of BPT Watohmen. 
The Deputy Commis.sioner of ~olice (Port), who is in charge of -tho 
Maharashtra State Police force deployed at the. Port for security of 
cargo (about 490 Police personnel) and for law and order functions, 
(about 690 poljc~ personnel) has also tightened' security measures 
and has arranged regular patrolling of the docks by the Police so as 
(0 put down the incidence of thefts and pilferages. A 'decision has alsb 
been taken to induct the CISF at the Bombay Port. About 700· 
CISF personnel will be inducted in the BPT Docks in the first phase' 
for security purposes after housing is provided on some land near 
Brick Bunder recently released by the Defence Department. 

The value of cargo stolen at this port duriqg tbl!· period Apru. 
to Allgust, 1982 is Rs. 14.50 lakhs against the cargo. stolen worth 
Rs. 69.17 lakhs during the corresponding period of last year. 
Calcutta Port : 

2. The magnitude of the problem of thefts at Calcutta P0l1 IS 
given below .:-
---------'-.. _---
Period No. of thefts 

registered. 
Value -Or-property -~I~~fpor-" , 
stolen. perty recover-

ed --'-----_. __ ... _-_ .. _-------_._---.------
1980-81 
1981-82 
April to Sept' 82. 

802 46.5 
1278 16.8 
S44 7.00 

(Rs. in lakhs) 
23.7·' 
13.1 
S.2 ------------ .---.---~-- .. --,.-.. - ... -_._._- ..... _ ... -_ .. _ ...... -

The above tiguresclearlysh~w that there has beenimprovem'!l1t in-' 
the situation at Calcutta Port. 
. . 3. A number of steps have been taken by Calcutta Port for 
Improvement of security at the Port. The steps taken includ~ cen- : 
struction of watch towards at vulnerable areas; raising of boundary 
walls, barbed wire-fencing and better illumination of yards and 
quays. Besides .special care is taken lor the security of valuable 
cargo _by securing them in. lock-fast. Action has also .been taken for 
de~lition of unauthorised constructions alo~g security walls and' 
~enctng. .The Police have also been requested to intensify patrol1ing 
In the raIlway yards. Steps have also been taken for streamlining 
penmt scberi1es with a View 'to restricting cn.tryof outsiders ~nto .the 
pan ~rea. Two' anti·pilfcragt Committees ·With represmtati\'csof' 
tn¥ie lDwtonce assOCUltlons, customs, pOlice,CISF etc:.. :have 'beicn : 
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set up which regularly meet to review the theftslpilferages p,lSition 
and to suggest remedial measures. 

Madras Port : 
4. As far as Madras Port is concerned, there were 80 property 

theft cases involving properties worth Rs. 3.6 lakhs of which pro-
perties worth Rs. 3.3 lakhs were recovered during 1981-82. This 
is as against. 174 cases '.i~ 1980-81 involving properties worth Rs. 6.6 
lakhs of WhICh properties worth Rs. 5.8 lakhs were recovered. From. 
April 1982 to June 1982 only 8 property ·cases hf.'Ve been registered 
involving properties worth Rs. 20,000 and the entire properties have 
been recovered. . 

[O.M. No. PWIPGAIIOI82, dated 4th January, 1983j 

RecolQlD.elldation (S. No. 55 Para 7.35) 
.:)~? 

Reports of thefts at Bombay Port reaching the Committeei .. 
public;hed in the press are very darming. The Committee are . 
that the Ministry has now taken a number of measures to p , ~ . 
thefts and tighten security measures at Bombay Port and is t . 
some more, measures in this regard. But why the Minis . 1,ttHIl-hlllVt 
authorities tolerated th~ utterly. unsatisf~tory security" . . . 
at the port so far md dId not take remedial measures tir)R .... :a 
to 'have taken, remains unexplained. This reveals a d=rtllfi 
affairs at Bombay port for which the management V~' • . Me . 
ponsibility. o·)I:..w ",[(oJ Jm 1 ~f) 

Reply of Governl1lept 



42 

The payment that was made to the Maharashtra Government on this 
account came to about Rs. 120 lakhs during 1981·82. The Port's ex-
penditure on its own Security Or~anisation also amounted to about 
RI. 53 lakhs during 1981-~2. It IS not 'correct to say thLt the Port 
authority tolerated the utterly unsatisfactory security arrangements at 
the Port so far and did not take any remedial measures. The position 
relating to security of cargoes is constantly kept under review at the 
highest level. and measures for improvements therein ",re taken wher-
ever needed .. 

rO.M. No. PWIPGAjl0182, dated 29th October, 1982] 

Rec:~endadoB (S. No. 56 Para 7.36) 

The security at llombay Port is looked after by the Port's own 
security organisation and the State Police. The Committee find that a 
decision has now been taken. to induct C.I.S.F. at Bombay Port in re-
placement of the State police t.nd the Port's own organisation and to 
make CISF to be solely in~harge of the security arran~ements there. 
This i'i a welcome though belated. measure. The CommIttee take note 
of the assurance given by the Minister of Shipping and Transport in 
Rajya Sabha on 26th lVIarch, 1982 that within a period of six months 
it would be possible for the Port <.'Uthorities to build residential barracks 
for C.I.S.F. near the Bombay Port area and put C.I.S.F. in position to 
handle the security arrangements at the Bombay Port. The Committee 
hopes that this welcome measure would not get delayed any further. 

Reply of Government 

The decision to induct the C.I.S.F. at the Bombay Port was taken 
by the Bombay Port Trust Board in June 1977 and the necesst:ry re-
quisition as requirM undet Section 14(1) of the C.I.S.F. Act, 1968. 
was placed on the Ministry of Home Affairs. in July 1977. One of the 
conditions for the induction of the C.I.S.F. in any industria1 under-
taking is that, as required by Rule 59 of the C.I.S.F. Rules, 1969, 
residential accommodation is required to be provided to the C.I.S.F. 
personnel for 45 per cent family quarters and for 55 per cent dormitory 
type. It has not become possible to actu~y induct the C .. I.S.F. r.t the 
Bombay Port as the Bombay Port authorities were unable to provide 
necessary residential accommodation for the C.I.S.F. personnel. The 
non-availability of land for housing accommodation was the main cons-
traint. Efforts mr.de with the Mabarashtra Government for the allotment 
of 50 hec~ of land adjacent to the Express Highway did not yi~ld 
any result as the land holders had brought a stay order from the High 
Court as a result of which further action in the matter was held up . 

. The State. Govenunent also eXpressed its ~r.bility to allot the Port 
Authorities any other suitable plot of land. The Bombay Port Autho-
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rities were, therefore, unable to provide residential accommOdation to 
the C.I.S.F. personnel with the result that the C.I.S.F. could not be 
inducted earlier. 

Some land belonging to the Port Trust bas now been released 
by the Military Authorities at Brick: Bunder. Efforts are 011 to build 
residential accommodation for the C.lS.F. on those plots of land. It is 
expected that by December, 1982, the Port Authorities will be in a 
position to provide residential accommodation to &.bout 700 C.I.S.F. 
personnel and by that time a beginning will be made for the gradual 
mduction of the C.I.S.F. at the Bombay Port. The Port is also making 
efforts to resume land which it has leased out in the past to the private 
parties and the Government Departments. As soon f.S sufficient land 
become available for the construction of the requisite residential ac-
commodation for the C.lS.F., all security arrangements at the Port 
will be handed over to the C.lS.F. 

[O.M. No. PWIPGAI10182, dated 29th October, 1982] 

Recommendation (S. No. S7 Para 7.37) 

The Committee would like to refer in 'this context to the ex· 
perience at Calcutta, Hf.·ldia and Madras where theftslpilferages have 
been on the increase in spite of the fact that the security arrangements 
there are manned by C.J.S.F. The Committee would like to caution the 
Mini.,try against any sense of complacency on this account after the 
posting of C.I.S.F. at Bombay. they would like the Ministry to keep 
the new arrangements l'..t Bombay Port, when enforced under watch and 
whatever else is required to be done to make the new experiment there 
a success. 

Reply of Gov.ernment 

'The Committee's observation that even after the induction 6f the 
C.lS.F. at Bombay Port there should not be any sense of complacency 
in matters relating to security of cargo has been noted. Even after the 
induction of the C.I.S.F. at the Bombay Port, matters relating to secu-
rity of cargo will constantly be kept under review ~t the highest level. 

[O.M. No. PWIPGAIIOI82, dated 29th October, 1982.) 

Recommendation· (S. No. S8 Para 7.38) 

The MinistIy has made an in-depth study of the security arrange-
ments at BOmbay Port and initiated certain measures to control the 
incidence of thefts there •. The Committee; would like that similar studies 
should be made in respect of Calcutta,. Madras and other such ports 
where the incidence of thefts is high. with a view ~o tightening security 
measures there also. 
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Reply 01 Crl)'VC1'UUlcnt 

The problem of thefts and pilferages at the ports of Calcutta and 
Madras is not so much as to call for a special study by the Central 
Government. . 

2. The magniture of the problem of thefts at Calcutta Port is given 
below:-

Period 

1980·81 
1981-82 
April to Sept' 82 

No. of thefts 
registered 

802 
1278 
544 

Value of pro· Value of pro-
perry stolen. perty recovered . 

. ---...... __ . '''~ - ,- --~ .. - ... -~-.. -----

45.5 
16.8 
7.00 

(Rs. in lakhs) 

23.7 
13.1 
S.2 

3. A number of steps have been taken by Calcutta Port for im-
provement of security at the port. The steps taken include (.;onstruction 
of watch towers at vulnerable areas,. raising of boundary walls, barbed 
wire-fencing and better illumination of yards and quays. Besides, 
special care is taken for the security of valuable cargo by securing them 
in lockfast. Action bas also been taken for deniolition of unautho-
rised COftStructions alon~ security walls and fencinl:!. The Police have 
also been requested to mtensify patrolling in the railway yards. Steps 
have also been taken for streamlining permit' schemes with a view 
to restricting entry of cut~ide.rs into the port areas. Two anti-pilferage 
Committee with representatives of trade insurance associations, cus-
toms, police, CISF etc., have been set up which re~ularly 
meet to review theftslpilfer::..oges position and to suggest remedial mea-
Sl1res. 

4. As far as Madras Port is concerned. there were 80 property 
theft cases involving properties worth Rs; 3.6 lakhs, of which properties 
worth Rs. 3.3 lakhs were recovered during 1981-82. This is as against 
174 cnses in 1980-81 involving properties worth Rs. 6.6 laths of which 
properties worth R~. 5.8 lakh~ were recovered. From April '82 to June 
'82· only 8 PT{)Perty ca.~~ have taken place involving properties worth 
Rs. 20.200 F.nd the ennre properties have been recovered. 

[O.M. No. PWIPGAlI0!82. dated 4th January. 1983.1 

Recommmclation (S. No. 59 Para 7.39) 

From the infonnation supplied by the Miaistryit is seen that at 
Calcutta Port the responsibility for security arrangements is divided 
among three ugenci~ viz. CISF, Pott Police and Part Security organi-
sation. In the Committee's opinion this p'atta'll of divided respollsibility 
leads to laxity in security wd rc8pClD&lbiIity for lapses in such C8Sefi 
c.:ann'lt be fixed. The Committee would recommend that at Cai-:utta 



45 

and any other port where there may be dual or multiple control over 
securtity, the duality or multiplicity of control should be eliminated and 
one single organisation shopJd be made solely responsible foe security 
arrangements. 

Reply of Govemment 

The dual or multiple control of Security Organisation does not, 
by itself, lead to any laxity in security arrangements. Although, it is desi· 
rabIe, to have a single organisation solely responsible for the security 
of the port, in some cases, it may not be practicable to do so. How· 
ever. to the extent possible, it is being ensured that there is no multiple 
control over security at port. 

It has been decided to entrust the security of Bombay Port to 
Central Industri, .. l Security Force. About 710 personnel of CISF will 
be inducted in the first phase .. Construction of necessary residential 
accommodation on the land released by Defence Authorities at Brick 
Bunder, Bombay is under progress. On the gradual induction of CISF, 
the intention is that the Police personnel deployed for watch and ward 
duties should be gradually withdra~ and security matters should vest 
in the BPT's own security staff[CISF personnel. The powers of regis-
tration of thefts, investigation of thefts, arrest of crimmals and prose-
cution of the criminals in the Court of Law will, however, continue to 
vest statutorily only in the State Police. The duality of control to this 
extent, is, therefore, unavoidable and will have to continue. 

With a view to strengthening the security arrangement at Calcutta 
Port including Haldia, a policy decision has been taken to induct the 
Central Industrial Security Force in phases and replace the existing 
Port Security Organisa.tion. In pursuance of this policy, the CISF was 
first brought in 1971 and the strength of the force is being increased 
gradually since then.. Meanwhile all recruitment of the Port Security 
Organisation has been stopped with a view to making the Orgf.rusation 
die out by natural attrition. The present strength of CISF in Calcutta 
Port is 1100 against a sanctioned strength of 1118. The force is in 
charge of Customs' Bonded area and other important operational 
f..Teas including EJC area. The remaining areas, such as, Workshops. 
Stores, Kantapukur Sheds and the Railway Yards other than 'the EIC 
Yard are under the charge of the Port Security Organisation. 

On a recent review, it has been dr..cided to increase the strength 
of the CISF by 573 men. A requisition for this has already been made 
Meanwhile, steps have tiso been taken to improve physical security by 
improving illumination in the Docks and the Railway Yards and other 
operational areas and by repairing damaged boundary walls etc. 

[O.M. No. PW1PGA!10182, dated 4th January, 1983.1 
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Recommendadon (S. No. 61, Pa.ra7.41) 
The Ministry has stated that the difficulty in making a proper tally 

of the unloaded cargo arises because of the jumbled way in which 
the cargo is unloaded and stacked at the shore. This problem em be 
taken care of by the port authorities if the labaur can be trained in 
the matter of handling and unloading the cargo in a systematic man~ 
ner and their working can be properly supervised. The Committee 
would advise the Ministry to evolve a suitable scheme for training of 
the labour in loading/unloading cargo and tighten supervision. 

Reply of Gove~ent 
It is considered that the problem of proper unloading, stacking 

and ~ying of cargo on the shore can be taken care of by eannark-
ing stacking area on the shore for the unloaded cargo and also by en-
suring. that the unloaded cargo are properly stacked in that area. The 
Chairmen of 'the Major Port Trusts have been advised to unload cargo 
bill-of-Iadingwise and to ensure proper stacking by effective supervision 
of the shore labour by the supervisory/inspection staff of the Port 
Trust. The need for training of workers and supervisors on a continu-
ous basis on these aspects of cargo handling and storage has also been 
reiterated. 

[0. M. No. PWIPGAi 1 0182, dated 4th January. 1983.] 

Recommendation (S. No. 62, Para 7.43 of Report) 
At present the cargo unloaded at a port is marked with the name 

of the ship from which it has been unloaded and not with the name or 
insignia of the port; nor is the cargo given any numbering for easy 
reference later 011. It could improve the matters considerably if the 
Ministry could devise a suitable system of numbering every pice of 
cargo unloaded at the ports and marking them with the insignia or the 
name or the port. The Committee would like the Ministry to exa-
mine this . matter. 

Reply or- Goverr,ment 
In order to ensure auick identific·ation and smooth clearancl! of 

cargo all the ports have been advised by the Ministry to load and un-
load goods bill-of-b .. dingwise. After watching the results, any additional 
instructions necessary or the marking of the good will be issued. 

[O.M.· No. PWIPGAI10182, dated 4th January, 1983.] 

Recommendation (S. No. 64, Para 8.11) 
-Where POrt Railways and Trunk Railways have not ,been inte~at~ 

ed and placed. under single unified control as is the case at Bombav. 
Calcutta, Visakhapatnam, .Madras. Paradip and Mannugao, the prob-
lems of duplication and coordination are bound to rise" affecting the 
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efficiency of cargo movement. The ideal arrangement in the interest of 
efficiency of operations would be to merge Port Railways into Trunk 
Railways. While the Ministry of Shipping and Transport agrees with 
this view, the Ministry of Railways, it is stated, has reservations on 
taking over the port railways, because of over staffing of port railways. 
The port railways staff unions are also reported to be showing resistance 
to the idea of take-over by Trunk. Railways. 

The problem appears to have now narrowed down to the mechanics 
of merger so far as the Ministry of Shipping and Transpot and the 
Ministry of Railways are concerned. The Committee hope that, with 
tact patience and persuasion, the authorities would succeed in bring-
ing round the port railway staff to the idea of integration of the two 
railway systems and persuade the trunk railways to take over the port 
railwavs in due course. 

Reply of Govenunent 
In April 1982, A two-man Committee was constituted by this 

Ministry to examine the working of the Indian Major Port Trust Rail-
ways. The two members of the Committee are Shri T. R. Prasad, 
Chairman. Visakhapatnam Port Trust and Shri R. P. Singh, Director, 
Traffic Trausportation, Ministry of Railways (Railway Board). The 
ten;ns of reference of the Committee are as follows :-

(j) To identify the Port Railways which sho1,1ld be fully or 
partly taken over by the Trunk Railwavs for operation. 
maintenance and development. 

(li) To identify those sections of the Port Railways which at 
present cannot be taken over by the Trunk Rai]ways but 
where existing operations could be reduced/shrunk with-
out causing injury t6 the trade or port efficiency. 

(iii) To SoUggest moda1ities of absorption of the port emp-
loyeesby the Indian Rai1ways where it is decided to 
transfer the Port Railways. This would in/er~alia include 
the matters relating to the payment of Provident Fund, 
Gratuity. Pension etc. of the emp]oyees to be absarhed 
bv the Trunk Railways. 

(iv) Where it is found that port railways cannot be tr:m~ferred 
to the Trunk Railwavs: . 

(a) to suggest measures to streamline the working of the 
Port railwavs; .. 

(b) to suggest ways to reduce the losses incurrecJ in the 
running of the Port Railways ; 

(c) to study the feasibility of framing a uniform agreement 
between Trunk Railwavs and Port Railways on opera-
tional and commercial matter: 
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(d) to lay down guide· lines for determining the share of 
the ports in terminal, haulage, sidings and manbal1i.ng 
charges" etc. 

The Two-man Committee has since submitted the first part of its 
repo'rt which contains general recommendations about all the port 
railways and also specific recommendations about Momlugao, Bombay, 
Haldia and Par~ip ports. As regards the merger of the Port Railways 
with Trunk Railways, the Committee has suggested that in order to 
give relief to the ports immediately and to improve the Railway work· 
ing in the ports, the Indian Railways may take over the working of 
the Port Railways as "Managing Agents" on behalf of this Ministry 
and the trial to this effect may be made at two or three ports like 
Bombay, Paradip, Haldia. After watchin~ the results of the experi-
ment a decision for the complete changeover or otherwise might be 
considered. The report of the Committee is under consideration in 
the Ministry of Shipping and Transport. 

rOo M. No. PWi7'C!A::O g1, dat~d 29th October, 1982.] 

Recommendation (S. No. 65, Para 8.22) 

Shortage in supply of wagons for movement of cB11go have been 
reported at the ports of Kandla, Visakhapatnam, Calcutta, New 
Mangalore, Paradip and CochiIl. The problems at all the ports are 
not alike, Railways too have some operational problems. But the 
Committee need hardly stress that adequate supply of wagons for 
movement of goods to and from port is absolutely essential. The Com-
mittee have also no doubt, that with the increasing efficiency in freight 
movement lately brought about by Railways, it should not be beyond 
the ingenuity and capacity of the Railways to evolve suitable solutions 
to the problems and meet the wagon de.mands at the ports in full. 
The Committee would recommend that the Ministry of Railways and 
Ministry of Shipping and Transport should jointly discuss the wagon 
position in respect of each port and draw up agreed programmes to 
clear imported cargo with. utmost expedition. 

Reply of Government 

Ministry of Railways (Railway Board) with whom the matter has 
taken up have intimated as follows :-

"The availability of wagons in different sectors, including ports, 
varies from time to time according to availability of traffic and the 
pattem8 of movement. At present, Railways are in a position to carry 
any amount of traffic that is offered from the ports. The follOwing 
point~ need special attention : 

fi) There is no difficulty in movement of traffic from the ports 
to their rational hinterland. 



49 

(0) Railways do not have, 'nor do they encourage the infras-
tructure for connecting the ports or to carry traffic from 
one port to destination ncar another port e.g., Bombay 
Port to Visakhapatnam, or from Kandla to Bombay etc. 

(iIi) The part of iinport of a cargo may be decided keeping 
in view the ultimate destination in the country and in 
consultation with Railways. This policy ,may be adopted 
fC1r main imports like fertilizers and foodgrains. 

(iv) Difficulties do arise at ports like Kandla where the imports 
are much more as compared to exports. The imbalance 
in traffic results in less availability of empty wagons for 
clearance of imported cargo. Imports at Stuch ports 
should, therefore, be limited to the extent possible and 
mainly for the rational hinterland." 

In this connection, it ~ay be mell·joned that in order to encom-
age exports through Kandla Port, a proposal relating to the grant of 
freight rebate to certain commodities if exported through Kandla Port 
is under consideration of Commerce Ministry. They are placing a 
paper before the Main Committee of Market Development Assistance 
consisting of Secretaries of Commerce. Expenditure and Economic 
Affairs ta find out the feasibility of giving such .ass.istance. If this 
proposal is accepted, the wagon imbalance. at Kandla Port, can be 
oorrected to some extent. 

[0. M. No. PWIPGAII0182, dated 4th January, 1983.] 

Recommendation (S. No. 66, Para 8.1.') 

The Ports of Tuticorin and Mormugao are conneCted only with 
the metre-gauge with the result that the railway carrying capacity is 
limited,. and tranc;hipment adds to the transportation costs and causes 
delays. The Committee learn that broad-gauge link to Tuticorin has 
alreaDy been sanctioned. A survey is in progress to ascertain the feasi-
bility of converting Hospet-Mormugao and linked sections from metre 
gauge to broadgauge and final decision on linking Monnugao on 
broad-gauge will be taken after consideration of the Surveyor's repClrt. 
Needless to say. the broad-guage linking of Monnugao and Tuticorin 
with the hinterland as also the broad-gauge link of Mangalore with 
hinterland to its north would gel a long way in improving the opera-
tional efficiency of these ports and also provide better and economic 
transport system for the benefit of Tndian importers and exporters. The 
Committee would urge that broad-guage links to these ports should 
be provided on a priority basis. 
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Reply of GovernmeDt 

Ministry of Railways (Railway Board) with whom the matter was 
taken up have intimated as follows :-

"Work on providing a parallel B.O. link from Tuticorin-Timnel-
veli section on Southern Railway has already been started as a part of 
the scheme of laying a B. O. line from Karur-Dindigul-Madurai-Mani-
yachi-Tuticorinlrirunelveli Section. On completion of this line, a direct 
B.O. line to Madras from (i) Tuticorin to Cochin, etc. via Tirunelveli 
and Trivandrum and (ii) Via Madurai will be available. 

A survey for conversion of Londa-Mormugao MG line is in pro-
gress alongwith other connected lines. It will be possible to take a 
decision, after the survey is completed, report is techn;~ally examined 
and the scheme cleared by the Planning Commission, subject to allot-
ment of funds." 

lO. M. No. PWiPGAIIO;82, dated 4th January, 1983.] 

Recommendation (S. Nos. 67.68, Paras 9.34, 9.35) 

The Committee are concerned to note that the drafts at a number 
of major ports, ~amely, Bombay, Calcutta, Haldia, Kandla and Para-
dip are not what these should be. The siltation rate at Bombay port is 
3 metre per year and the draft at Indira Dock (Bombay) is 3.5 feet 
less than the scheduled draft. It is a pity that even tbcrugh Bombay 
port has adequate fleet of dredgers to meet its maintenance dredging 
requirements, dredging could not be- done regularly because, accord-
ing to the Ministry, it has not been possible for the port authorities 
to make berths available, for dredging due to congestion. At MOI1IlU-
gao port too, berths have not been made available for dredging but 
here it appears to be due to management inadequacies rather than 
congestion. The Committee do not think it was prudent for the 
port authorities to have neglected dredging of berths or forgone it 
merely as a measure of expediency. The Committee feel that the 
Ministry should consider laying down clear guidelines for the benefit 
CYf ports so that they can take a balanced decision in the matter of 
making berths. available for dredging even in the context of traffic con-
gestion. ,~ 

The Committee find' that a systematic plan for release of hcrths 
at Bombay port for dredging has been evolved and put into operation 
since October. 1981 and will be continued till all the berths are dred-
ged. The Committee would like that similar programmes of dredging 
should be drawn up for other such ports also where draft available 
are less than the desired levels and dredgjng carried on till the desired 
depths are reached and repeated according to time-tab1e . . 
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Reply of Gov.-. 
The observations of the Committee have been noted and tho 

Ports are being advised to draw a planned programme of dredging 
so as to ensure the desired depths at the berths.. 

[O.M. No. PWIPGAII0182, dated 4th January, 1983] 
Recommendation (S. No. 69, Para 9.36) 

Navigational channels to Haldia and Calcutta have been 
posing problem over a long period now. In spite of massive dredging 
efforts, results have not been commensurate. The Committee understand 
that based on extensive model studies, a comprehensive scheme for 
maintaining as. well as improving depths in the navigational channels 
has now been prepared envisaging engineering measures like dredging 
over the bars, river training works at various location.. in the channel. 
This scheme under examination by the Ministry. The CommIttee 
hope that the Ministry will soon find a long term solution to the pro-
blem and succeed in maintaining requisite depths in the navigational 
channels. 

Reply of GGve~ent 
The Comprehensive Scheme· has already been sanctioned by the 

Govt. The results' of the execution of dns scheme, which will be comp-
leted during the 7th Five Year Pan, will be watched with interest. 

[O.M. No. PWIPGAII0182, dated 29th October, 19821. 

Recommendation (S. No .. 70, Para 9.37) 

The Calcutta Port Trust has been incurring substantial expenditure 
towards dredging and maintenance of the river of which 80 per cent 
is at present borne by the Central Government.· The subsidy by Cent-
ral Government was to continue upto the yeai' 1981 ~82 but its further 
continuance is under consideration. A proposal has. been made that 
Central Govt. should assume the full responsibility for dredging of 
the port and bear 1 00 per cent cost of dredging operation. But this 
proposal is not favoured by Central Government which sees no reason 
why. like other ports, Calcutta Port Trust should not bear at least a 
part CJf. the expenditure. While on principle this approach cannot be 
faulted, -the Committee feel that the proposal also de.o;erves to be looked 
at frOnt a mora practical angle in the context of the unprecedented 
nature of the problem and the financial capacity of the Port to bear 
even a part of the burden. 

Reply. of. Government 
The que.l;tion of continuing thesubi;idy ta CPT beyond· J9f11 ~82 

for dredging and maintenance of the HoogbJy river· wil be considered 
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after receipt of the Report of the Committee of officers ~hich was ap-
pointed by the Govt. to look into the increasing costs on river dredging 
and maintenance and allied matters. The question whether Central 
Govt. should assume the full responsibility for the dredging of the 
river and bear 100 per cent cost of dredging operation will be consi-
dered after the Committee has submitted its report. 

[O.M. No. PWIPGAI10182. dated 29th October, ] 982]. 

Recommendation (S. No. 71, Para 9.38) 

As per recommendations of the Dredger Utilisation Committee 
(1972), the norms for working of dredgers have been fixed at 5,000 
hours per annum on the basis of 3 shift work. But it is a matter of 
regret that, according to the Ministry's own norms, the dredgers have. 
by nnd large, remained under-utilised at all the ports utilisation in 
certain cases being as low as : 

527 hours per annum (Bombay), 
622 hours (Madras), 
722 hours (Calcutta). 

Such a situation is particularly painful considering the :tnagnitude 
of the dredging problems at certain ports and their consequence. 

Reply of Government 

It is true that by and large the utilisation of part dredgers have 
remained low with reference to the norms suggested by the Dredger 
Utilisation Committee. However, the three figurs quoted in the Report 
pertain to one dredger of Bombay Port Trust in the year 1978-79, one 
dredgt:r of Madras Port Trust in the year 1979-80: The Bombay Port 
Trust's dredger 'Virat' was a new dredger manufactured indigenously 
by Mis Mazagaon Dock Ltd., Which suffered many break-downs and 
also teething troubles in the dredging equipments installed in the dred-
ger. Moreover, the dredger itself was taken over by the Port Trust 
some time during the same year. In the successive years 1979-80 and 
1980-81. the same dredger has been much better utilised. Regarding 
the dredger of Calcutta Port Trust, this is a very old bucket dredger 
built in the year 1951. During the year 1979-80, this was laid up for 
extensive repair and special surveys etc. Regarding Madra~ Port Trust's 
dredger. this dredger has also laid up for repair and specil:j.l survey 
etc. for 250 days. 

2. To achieve maximum productivity from dredger, the ports have 
been advised to review and monitor continuously the perfonnance of 
their dredgers. Besides, in certain cases, at the instance· of the Minis-
try the port's dredger has been given to the dredging Corporation of 
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~Il for management. For inltance, a dredger each of Morm\1POl 
and Kandla Ports is-being managed by Dredging Corporation of India. 

3. It may be mentioned however, that the utilisation level as per 
Dredger Utilisation Committee norm., can be obtained only if a dredger 
could be worked round the clock for 3 shifts. But factors like criticality 
of . demand, non-avail2.!biIity of adequate manpower and economic 
considerations are relevant at times and round-the-clock operation.t; 
by the dredgers may not be possible or required. 

[0. M. No. PW!PGA!lOI82, dated 4th January, 19831. 

Recommendation (~. No. 7'1., Para 9.39) 

Poor maintenance is stated to be 'Jne of the main reasons for the 
under utiJlsation of the d,redgers, Secretary (Shipping and Transport) 
has infonned the COtnmittee that spare parts for the machinery most 
of which is indigenous are by and large availahle and it i~ only n 
question of proper materials management. It is unfortunate this factor 
of poor maintenance which is well within the control of port authorities 
should have been allowed to come in the way of full utilisation of 
dredgers. The Conimittee should expect the Ministry to tal.e remedial 
measures. including s"f:tengthening of lll:ttedals mana~ement without 
JOIlS of time. 

Reply of GovemJlumt 

The observations made by the Estimates C0mmittee have bet!1l 
noted. In crder to obtain full utilisation from the rlredger', th~' 
following steps have been taken : 

(0 For sometime past, the perfonHalJ<:'~ of ports (IrJ various 
counts, including the dredgtn~. ~rformance, is being 
reviewed by the senior oUiccrs of the Ministry during 
thcir tours to the ports. 

(ii) A special scheme or producinl~ q'laJi11ed personnel for 
the dredgers has been taken up under the auspicC',; of the 
Dredging Corporation of· India Ltd., Visukhapatnam. 
Induction of· these officen into the Marine Departments 
()f ther ports, it is hoped. would help in ill1provjn~ the 
dredging performance. 

(iii)· The Ministry bad organi1..ed sometime bapk m~tings (jf 

lIead!/ of Departments of Porr" , includingC()lltroJler of 
StoreslMateria1s Man~ger~. The need for strengthening 
uu~ improving materials management was empha~iuJ ut 
this meeting.· 

rO.M. No. PW;PGN l()iH?: dated 4th Jalltulry, 1 Y8~1. 
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Rec:oJnmeiuladoD (Serial No. 73, 74 & 91, Para 9.40, 9.41, 1l.40aDd 
11.42) , 

I 

Shortage of. qualified and experienced marine officers is another 
factor statccf to be responsible for the under-utilisation of dredgers. 
The Committee find that the shortage 'Ji· trained personnel is· not 
a univeIsal phenomenon. The shortage is only at certain ports like 
Kandla, which are not very popular for vurious reasons and where 
the available personnel do not want to g.J and they cannot be forced 
to go as job opportunities are available at other places in India and 
ablOl'ld. The Committee, however, feel that the factors which make 
1Iuch ports unattractive are not such as havJ developed suddenly or 
without notice and there is no reason why the authorities at such ports 
cl1U:ld not haw: anticipated such shortage and taken appropriate action 
we1l before the occurrences of shortage. In the COffilllittee's opinion 
this reveals weakne55 of the personnel management at these pons for 
which the port authotities arid the Ministry cannot escape responsibility. 

The Committee woUld urge that Ministry should look into the 
matter of manpower planning so as to ensnre that the port operations 
in any field do not suffer for lack of trained personnel, particularly 
in view of large scale unemployment prvblcm facing everywhere." 

"The Committee,,!..-*e note of the training programme launched 
by the Dredging Corporation of India in 1976, to lill the void of trained 
pe1S\.")nnel at various ports, so far 53 cadets have been trained. The 
Ministry expects the shortage in this respect to be made good· . in . 
4-5 years' time. But the Committee feels that the availability of frain.:!d 
personnel by itself may not end the shortage particularly at unpopular 
ports like Kandla For this purpose it may be necessary for the Ministry 
to think of incentives to attract qualified statt to take up jobs at such 
ports and stay there for a reasonable length of time. The Committee 
would like tl;1e Miniitry to give this matter a serious. thought." 

"The Committee note that some ports are experiencing shortage 
of trained and qualified personnel for manning essential services. 
Shortage is prominent among Pilots, Marine Engineers and Motor 
Drivers (Tugs). That the trained personnel leave whenever they get 
foreign jobs is not a new development and it h not a factor which 
cannot be take,n care of by a proper system of. manpower planning. 
The Committee woUld like the Ministry to draw up a long term 
perspective of requirements and .availability of trained .personnel for 
port senices and initiate an integrated plan of action·.to ensure that 
adequate personnel become available, from year to year to cope with 
the demand." 



Reply of Govemment 

The recommendations of the Committe~ have been noted. The 
stept. being tak.~n or overcoming the shortage of trained and qualified 
personnel were indicated in the written reply furnished earlier by the 
Ministry to the Estimates Committee. These steps arc briefly mentioned 
below:-

(a) 

(b) 

(c) 

... 
Calcutta Port Trust has started a marine apprenticeship 
scheme under which T. S. Rajcndra--passed cadets are 
recruited and trained for two Marine services namely, 
Calcutta Pilot Service and HoogWy River Service. 
The Dredging Corporation of India has undertaken a 
scheme ~to build-up an All-India Dredging cadre for 
manning the post of Dredger Officers in its own service 
as well as at the Major Ports. 
There is a proposal UlJt!er consideration to raise the training 
capacity of DMET Bombay from 120 Graduate Engineers 
per year to 200 and the training cap89ity of DMET 
Calcutta to 480 cadet.. in 4 vears so that the annual out 
tum comes to 120 cadets. . 

(d) Similarly, there is a proposal under consideration for raising 
th~ capacity for training Nautical Officers from the existing 
250 to 500. 

In addition to the above steps, the Ministry is also considering 
the question of changing t~~_ qualification for appointment of an officer 
as a PHoto According to the current practice, a Master Mariner can 
be appointed as a Pilot. }t is however, felt that jf the minimum quali-
fication for Pilots is loweroofrom the existing Master Mariner's Certi-
ficate to some other ·suitable qualification, the position regarding 
aVailability of pilots, may improve. The Sub-Committee of Marl Time 
Safety Committee of IMCO. LONDON, which consirlered thi~ matter 
in January, 1981 agreed by a substantial majority that it was not 
necessary to prescribe a certificate of Competancy or have specific sea-
going experience fClr a Pilot, and this matter should be left to the 
discretion to the Competent authorities. 

As regards, the Committee"s recommendation No. 74 aboUt 
the Ministry thinking of offering incentives to attract qualified personnel 
to accept jobs at unpopular ports like Kandla, it will be examined in 
consultation with th~ concerned Ports, i.e. Paradip, Kandla and Calcutta, 
(Where there have been shorta$e of Marine Staff) andotbers and . the 
Ministry of Finance. The decisIon taken in this regard will be brought 
to the notice of the Estimates Committee at the appropriate time. 

lO.M. No. PWIPGAII0!82, dated 29th October, 1982]. 
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Recommendation (S. No. 75, Para 9.48 & 9.49) 
The d~irabili(y of taking up Sethusamudram Project providjng 

for an artificial canal across the rocky bamer called Adam's Bridge 
to connect the Indian Ocean with the Bay of Bengal similar to Suez 
and Panama Canals has been represented before the Committee. It 
is claimed that the project is economically viable and technically 
feasible and should be undertaken as a national project in national 
interest. 

The Government it is stated, has set up an expert committee to 
go into the technical and economic viability of the project once again. 
The committee will also consider the strategic importance of the 
chrome! for the country's defence, and the Govermnent will take an 
early decision in the. matter which will be in the larger interest of 
the nation. The Committee would like to be infonned about the 
recommendation of Technical Committee and action laken thereon. 

Reply of Gove ..... ent 
The technical committee is yet to submit the report to the Govern-

ment. The Committee would be informed of the recommendations 
of the above technical committee and action on them taken in due 
course of time. 

(6.M. No. PWIPGAllOi82, dated 29th Octobl'r. 1 982J. 
Recommendation (S. No. 76, Para 9.54) 

The need for capital dredging at Tuticorin Port to increase it~ 
draft by 5 feet has been represented to the Committcc. It has been 
stated that capital dredging is very essential to make Tuticorin Port 
suitable for bigger ships to meet the national needs. The Ministry 
has stated that deepening of draft at Tuticorin. Port is linked with 
the scheme for improvement of draft of shipping channel to Haldia 
Port from which 1:1igger ships carrying coal are expected to sail to 
Tu~Pl1. But considering the complex problem of improving the 
draft at· Haldia and paucity of funds, the Tuticorin· scheme was not 
included in the Sixth Plan. The Committee take note of the obser-
vation made by Secretary. Shipping and Transport that there is a 
possibility of the Ministry taking up the eapital dredging scheme for 
Tuticorift in the Seventh Five.. Year Plan. 

Reply of Govc~ent 
1'Ilo specific comments' are required. 

[O.M. No. PWIPGAI10182~ dated 29th October, 1982], 
Recommeadation (S. No. 77, Para 9.60) 

The Committee f~l that the Ministry should keep the international 
trend of commissioning bigger and bigger "hips under watch and plan 
well in advance to make Indian ports usable for bigger' ships so us 
to keep pace with the international trenrl. 
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Reply ·ofGoverament 

The Committee's observation has been nuted. 
. I 

[O.M. No. PWjPGA!lOI82, dated 29th' Octoher, 1982]. 

RecOlDlnendatioD,(S. No. 78, Para 10'.36) 
Sl.:rprisingly 'no study h;t~ been mU9c by. the Mjnistry to know 

whether, any, and if so, how many strilc:s: worl, stoppages could have 
been forestalled by timely action on the part of managclm~nt. The 
Committee feel that such a study should be' made to learn lessons from 
part mistakes which will no doubt stand the management jn good ste$i in dealing with such situations in the future. 

Reply of Government 
The Chairman of th~ Major Fort Trusts have been requested to 

make a study in respect of the strikes!wotk stoppages during the year 
1981 by port and dock workers, keeping in view whether any notice 
for strike was given, action taken by the management to settle 
grievao.ces during the notice period. efIort'i mad(,: by the ('ol1cili,·tion 
Machinery to settle the dispute. reasons for strike in spite of efforts 
made to settle the dispute. the remedial action to he taken in fLltnre 
in such cases etc. The Port Authorities h:wc h(~cn Ilsked to e'lfl'! ('tit 
the study on a priority basis and the result of the study will he ~rd·.·<;;!d 
in the Ministry for future guidance. 

[O.M. No. PWIPGAIIO!82, dated 29th October, 198'lJ 

Recommendation (S. No. 79, Para 10.31, 
The Committee also feel that if the port management has tactful, 

alert. and sensitive set-up to look after industrial relations and keep 
a watchful eye on the health and mood of the labour community, it 
can ·sense the approaching stonn before-hand and move in the matter 
weD in time to defuse some, if not all, explosive situations before it 
is too late. The Ministry will do well to review the industrial relations 
machinery at each port with a view to making it strong and efficient. 

Reply of Govenunent 
The following is briefly the set-up relating to Industrial Relations 

at the various Ports to handle the labour problems : 

BOMBAY : The post of Chief Personnel and Industrial Rdations 
Manager was created two years ~o to deal with . labour problems. 
He is assisted by a Personnel Officer and four Junior Officers. Pro-
posals are under formQlation to strengthen the Personn.el and Industrial 
Relations Department by providing an Industrial Relations and Person-
23 LSSI8l-S 
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nel Officer in the bigger Departments employing large staff such as 
Chief Mechanical' Engineer's, Docks 'and Ports Departments. 

CALCUITA: 'there is a full-fledged Industrial Relations Depart-
ment headed by Labour Adviser and Industrial Relations Officer. He 
is assisted by Depu~ Labour Officer and Industrial Relations Officer. 
fiv.e Labour Officers, one Welfare Oflicer and Welfare Inspectors. 
Strengthening of the Department is under activi! consideration of the 
Port authorities. 

MADRAS: The Industrial Relations Section is functionillg under 
the charge of ~e Secretary of the Madras Port Trust. In each 
.Department, one Officer has been appointed a!\ Grievance Officer; ,who 
100b after the individual grievances of the employee!;. 

COCfITN: The administration Department headed by the Secre-
tary co-ordinates the general problems ~rtaining to labour. According 
to the Port Authorities, the .existing arrangement is sufficient to handle 
the labour problems.. 

VIS,~KHAPATNAM : The Administration Departnl','nt under 
the control of Secretary is assigned the ,iob of looking into labour 
problems. According to Port Authorities. the present ~et up is adequate 
enough to be alert and watchful to defuse situations. well In time. 
The issue!\. if any. are settled through bilateral di"Clissioll~. 

MORMUGAO: The job of looking into the labour prohlems is 
assigned to a Deputy Secretary. who is as~;istect by Labour Officer, 
Welfare Promotion Officer and Welfare Inspector. The Port Autho-
rities have already taken steps to strengthen labour: rcl~ltjons by c;'cating, 
the post of Industrial Relations Officer, whk!l is being filled in shortly. 

KANDLA: Industrial Relations Work has been assigned to the 
Secretary's Department and there, is a Labour Section. In addition, 
the labour problems arising in relation to the working of diff~rent 
Departments are attended to by the Heads of Departments concerned .. 

P ARADIP: The Administration Department is assigned the job 
of looking into labour problems, which inter alia looks into Labour 
Management Services, Estate and General Establishment. The Port 
Administration is of the view that a full-fledged Personnel Department 
needs to be established. 

NEW MANGALORE: There is no Personnel Department and 
need for ha'iing a Personnel Department is under examination. 

TUTICORIN: There is an Industrial Relations Officer. The 
Port Authorities are taking a comprehensive view of the existing 
Industrial Relations Machinery at the Port with a view to makipg it 
strong and efficient. 
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2. It will be seen from above that action is beina taken to strengthen 
the present set-up wherever necessary. 

LO.M. No. PWIPGAllOi81, dated 29th October, 1982]. 

Recommendation (S. No. 80, Piua 10.38) 
The Committee are concerned to note that labour-productivity has 

been more or Jess stagnant in all the Ports over the last four years. 
Norms of productivity have remained unchanged despite the facts that 
wages have been rising from time to time and the equipment too has 
been improved and mechanised. The Committee fully endorse the 
thinking of the Government that when piece rate wages are increased 
hereafter, the norms should also be revised upward and the increased-
wages should be linked to increased productivity. The Committee hope 
that the new productivity norms wilJ also ensure that the labour report 
at work sites on time and are encouraged to achieve higher outputs. 
This will he in the fitness of things in the year of productivity; that is 
1982; if conclusive action in this direction is taken now and not delay-
ed any longer. 

Reply of Government 

Para 2J of the Wage Settlement dated 4-1-1981 between Govern. 
ment of India and Federatjons of Port and Dock Workers provides as 
follows :-

• 

"Existing incentivelpayment by result scheme will be suitably 
revised after discussions locally. Revised schemes will have 
prospective effect but in cases of failure of revise any 
existing scheme in a Port before 31-3-1981 revised rates 
will be made applicable from 1-4-1981. The demands for 
extension of such schemes to new categories or introduc-
tion of new schemes will be discussed by the Port Trusts 
and Dock Labour Boards locally with the concerned 
Unions. Such Schemes wherever introduced will be 
made applicable prospectively from the date of agree-
ment." 

. The Chairman of the various Port Trusts and Dock Labour Boards 
we~ aqvised !r~m: time to ~e to conduct negotiations with the local 
UDlOns on reVISIOn of the Piece-ratelIncentive Schemes with a view to 
enthuse the workers to increase their productivity and also to reduce 
the. c~t. of handling of cargo. The matter is under discussion by the 
authonties of Port Trusts and Dock Labour Boards with tho! Unions at 
local level. 

[O.M. No. PW/PGAII0182, dated 29th October, 1982.] 
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RecommeadadOD (S.· No. 81, Para 18.39)· 
The Committee are concerned to note~at the labour' 'force at 

Calcutta and Mormugao Ports is far in excess of 'requirements, The 
Committee will urge the Mini&try to find satisfactory solutions to the 
problem of 'surplus labour by making voluntary retirement schemes 
more attractive as also by taking such other measures as may be con-
sidered feasible and effective. 

Reply of Government 

The position regarding surplus labour at Calcutta an~ Mormugao 
Ports and the action being taken to tackle the same is as under :-

Calcutta Port Trust : 
1. A Voluntary Retirement Scheme was introduced some time ago 

for all categories of employees. Under the Scheme, 5 years' weightngc 
was given for the purpose of payment of retirement benefits. There 
was, however, little response from the Port employees. The existing 
strength of car~o-handhng labour is 4260. About 600 of them would 
superannuate WIthin next two years and the balance labour force would 
hi,;! the optimum strength required to handle traffic projections in 
1982-85. 

Calcutta Dock Labour Board : 

2. It is estim,ated that at present there are about 750 surplus dock 
workers. The Calcutta DLB has introduced in November, 1980 a 
Voluntary Retirement Scheme by which worker was entitled to 10 
months'average pay for the past service plus one month's wage for each 
year of foregone service subject to a 111,aximum of J 5 month.,' pay, in 
addition to the nonnal retirement benefits. The additional benefits ad-
missible to work.ers was about Rs. 25 to 30 thousands. But the response 
to the Scheme was very poor, and about 80 workers. have retired 50 
far, However, the Calcutta DLB is drawing up a Schelpe on a liberal 
scale in order to attract more workers to seek voluntary retirement. 
Monnugao Dock Labour Board : 

3. Consequent upon the commissioning of Mechanical Ore Hand-
ling Plant in October, 1979 a large number of registered dock workers 
became surplus at Mormugao DLB. The Dock Labour Board introduc-
ed a Voluntary Retirement Scheme and also persuaded ,the Mormugao 
Port Trust to absorb some surplus workers of the Pock Labour Board. 
Th~. Board also decided to remove the names of surplus workers, on 
attaining the age of 45 years. As a result of aU these measures. the uum-
ber of workers has been reduced from 1778 as on 30-6-81 to I20S as-on 
31-8-82. There is still about a surplus of 126.workers in the category 
of Winch Drivers out of which 10 'are likely to: be . absorbed in the 



Mormugao' Port Trust. The Mormugao Dock Labour Board is making 
efforts to provide additional em\>loyment f?r the remaining ~orkers by 
deploying them on shore handhng operatlOns on the Port sIde. 

rO.M. No. PW!PGA!1O!82, dated 29th October, 1 'J82.] 

Recomme.ndation(Serial No. 82) Para 10.40 
Th~ Committee regret to note that even though cargo handling 

tel.!hnology and trade pattern are chanking fast there are no training 
arrangement to keep them, labour abreast of the latest development at 
a number of major ports in India viz., Calcutta, Cochin, Kandla, 
Tuticorin and New Man galore. The need to .train labopr in the la~st 
techniques of cargo handling and to regroup and re-categorise labour 
gangs to suit the changing trade pattern cannot· be over-emphasized. 
The Committee hope that the proposals which have been initiated in 
this direction will be transl;tted into action soon. . 

Reply of Govemment 
The proposal for setting up of Training Institutes for imparting 

training to port and dock workers was considered by the Governing 
Body of the Indian Ports Association at its meeting held on 22-1-1981 
and' it was agreed that the training schools at the ports of Bombay, 
Calcutta, Cochin, Madras and Visakhapatnam should be set up. It was 
envisaged that these 5 schools would arrange for training of port and 
dock workers at all the ten Major Ports. The Governing Body of the 
Indian Ports Association decided that the job of prepauttion of 
Project Report should be entrusted to a foreign agency in association 
with Indian experts. 

2. Accordingly, Mr. Peter G. Pattinson, who was assigned this 
consultancy assignment by the International Labour Organisation. 
visited various Ports during the months of April and May, 1982 and 
submitted his draft report to the Government of India on 3] -5-1982. 
The report is being examined in consultation with Ports authorities, 

[O.M. No. PW!POA!lO!82, dated 29th October, 1982] 

Recommendation (Serial No. 83, Paras 10.41 at 10.42) 
At present there are two categories of labour working at the 

ports, the dock labour and the port trust labour. The Committee have 
gone into this question. They are of the opinion that for the optimum 
utilisation of labour force and for efficiency of operations at the ports, 
it is absolutely essential to integrate all categories of labour whether 
of Port Trusts or of Dock Labour Board into one labour force and 
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place them under a unified control. They would urge the Ministry 
to pursue this matter vigorously with a view to bringing about such 
an integration as early as possible. 

Reply of Governmeat 
Integration of cargo handling labour of the Port Trust and Dock 

Labour Board is no doubt a desirable objective. Out. of 10 major 
ports, there are Dock Labour Boards in seven major ports, viz., Bombay, 
Calcutta, Madras... Visakhapatnam, Cochin, Mormugao and Kandla. 
There are no Dock Labour Boards in t4e remaining three ports of 
faradip, Tuticorin and New Mangalore. Experiments are already 
underway for having a common pool of labour fOr carrying out cargo 
handling operations both on board the vessel and on shore in these 
three ports. As regards the integration of port labour and dock labour 
in the seven ports having Dock Labo~r Boards, the matter wUl be 
pursued after the results of experiments being made in Paradip, 
Tuticorinand New Mangalore Ports are known and also after holding 
elaborate discussions with the labour in due course. 

[O.M. No. PWIPGAIIO!R2, dated 29th October, 1982]. 

Recommendations (No. 84, Para No. 11.5) 

The Committee notes that at Calcutta, Cochin and Tuticorin there 
are fonnal Committee viz. Port Operations Committee consisting of 
port officials and users which meet at regular intervals to' discuss. prob-
lems and difficulties of port users. But no such regular Committee 
have been constituted at other ports though ad hoc arrangements are 
stated to have been made there to hear and redress the grievances of 
the Port users. 

The Conunittee is glad to learn that the Ministry has no objection 
to constitute formal Committee of port officials and users at all other 
ports to provide a regular forum for hearing grievances and finding 
solutions by collective discussions. The Committee hop~ that this 
will be done soon. 

Reply of Government 
Instructions have been issued to all major port trusts to implement 

the recommendation of the Committee. 

[0. M. No. PW!PGA!1O!82. dated 4th January. 19831. 

Recommendation (S. No. 85, Para 11.13) 
The Committee feel that the constitution of Port Trust Boards 

should be reviewed at the earliest opportunity and representations 
rationalised so as to give an effective voice on the Board to a cross 



section of interests which have a direct stake in the efficient working of 
th~ Ports. 

Reply of Government 

The interests which have a direct stake in the efficient working 
of ports are the labour employed in the port, shippers, shipowners, 
customs, railways, Mercantile Marine Department, State Government 
concerned, Defence Services, various Chambers of Commerce etc. 
under the provisions contained in Section 3 of the Major Port Trusts 
Act, 1963. all the above interests are to be represented on th:.: Port 
Trust Boards. The Port Boards are being constituted· as per the 
provisions of the Act. In view of the existing statutory ceiling I)n the 
number of trustees who could be appointed· on each Board and the 
need to keep the Board.. as compact as. possible, it is not possible 
to give representations to all the interests, which are involved in the 
port operations. However, it wi]] be the endeavout <1f the Ministry 
to give representations to all those interests which have a vital stake 
in the efficient -functioning of the Port. 

[O.M. No. PWIPGA! I 0182, dated 29th October. J9H2.] 

Recommendation (Serial No. 86, Para 11.21) 
The Committee would like that a critical study of the powers vested 

in the Ministry and Port Trusts under the Major Ports Act and the 
Rules made thereunder should be made to determine wheth~r the Ports 
have been allowed autonomy in actual practice within the allotted 
sphere and whether the Ministry has over-stepped the Limits of its 
powers under the law. To make the study objective, it would be 
necessary to associate the representatives of the Ports and if the 
Ministry feels it necessary to have powers for itself or limit the 
powers of ports in any particular respect in national iMerest. there 
should be no objection provided the law is modified accordingly. What 
the Committee would like is that statutory powers granted hy Parliament 
to Port Trusts should not be taken or eroded by administrative 
fiats. 

Reply of Government 
The :Ministry appreciates the rationale of the recommendation made 

by the Estimates Committee. The Committee may be assured that 
there has been no intention of taking away from the Port Trusts 
powers that have been given to them under the statutes, and it would be 
ensured that they enjoy the powers delegated to them in an unfettered 
manner. 
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As regards the suggestion for a study of the delegated powers 
vested in the Ministry and the Port Trusts, it should be mentioned, that 
existing position regardin~ delegation of powers to. the Port Tru~ts. had 
been indicated in the wnt~en reply furnished, e(..'[lier by the MInIstry. 
By and large, it is felt that the existing delegation of powers in favour 
of the Port Trusts is adequate. In view of th.erecommendation made, 
however, it has been decided to review the existin~ delegation of powers 
in consultation with the Ministry's Financial AdVlser and the Chaimlan 
of the Port Trusts. This review is proposed to be done in the near 
future. 

This issues with the approval of Minister ot Shipping and 
Transport. ' 

[O.M. No. PWIPGAI10182, dated 29th October, 1982]. 

Recommendations (Serial No. 87 and 88, Paras 11.%6 & 11.%7) 
From the data furnished by the Ministry. the Committee 

ho~e\'cr. find that Chairmen c;f certain ports have remailled out of 
station for an aggregate of 83 to 128 days in 19~ I; in 1980. the aggre-
gate period of absence was as high as 147 days at Kandla, 148 d.lYs at 
N~w Mangalore. 13 J days at Tuticonn and 99 days at Pradip. The 
Ministry would do well to consider the effect of absencl~ of Chairmen, 
Port Trusts. frOID heaaquarters for such long period on, tlw efficiency 
of the port operations. 

The Committee are of, the view that, r in the a~ence of the 
Chairman of a Port Trust if an urgent issue concerning port operations 
or security or safety arises and if delay in taking a decision on the 
issue is likely to cause harm to the port or harassment or financial loss 
to port users, the officer next below to the Chairman should be able to 
exercise the powers of the Chairman subject to review hy the latter 
on his return. The Committee would like the Ministry to give a 
thought to this nature. 

Reply of Government 
The recommendations of the Committee have been noted. The 

Ministry appreciates the keeness of the Committee that in the absence 
of Port Chairmen, decisions em important matters should not be 
delayed. ' 

It may, however. be stated that sufficient powers regarding matt~rs 
relating to operations, safety, security and administration of Ports 
have hf'!en delegated already to the heads of department in various Port 
Trusts. Moreover. excepting for the Ports of KandJa and Tuticot;n 
,,:here ,the p~sts of Dy. Chairmen are vacant at pt"e5ent but are likely 
to be filled 1n the near future, Deputy Chairmen of all other Port 
Trnsts are in position. Therefore. when the Chairman is out of 



station. the Depury ·Cbajrman looks. after important matters. If on 
s()~e occasiqns the Deputy Ghairmanalso happens to be out. the next 
seDlor most offICer co-ordinates the work. In fact, no 'iuch case in 
which absence ofChainnan caused del~y il~ taking of decisions and 
affected adversely the working of the Port has been brought to the 
Ministry's notice. 

2. However, keeping in view the spirit of .the Committee's recom-
mendation, the Port Chairman are being advised to ensure that the 
dl~ratjon of their absence fmm the Headquarters should b~ kcpt to the 
mmimum. They have also been requested to review the existing 
delegation of powers made to various ofiicers in their ports and to 
SGld proposals for further de!e6~~tion if '~h"t he founel ~cessa!'y, 

IO.M. No. PW:PGAIIOi82, dated 29th October. 1982.] 

Recommendation (S. No. 89. Para t 1.31. 

The Committee are glad ,to leurn that Management Accounting 
Systenl has already heen introduced in all the ports except the ports 
(If Tuticnrrn' and New Mangalore which 'also have been advised by 
the Ministry to follow suit. Ports where the Accounting System is 
not yet linked with electronic data processing system have also been 
advised to do so early. 

The Committee find that there is no Management Information 
System in the ports. The need for such n system appears to have 
b~en acknowledged by the port Chairmen but it is yet to be designed. 
It is a\vaiting further consideration by the Indian Ports Association. 
The Committee would urge the Ministry to help the ports arrive at 
a decision in the matter and introduce a Management Information 
System at the ports expeditiously as a step toward:, better control and 
direction of port management and ope.rations. 

Reply of Govemment 
The question of developing a management information system for 

all the ports has been engaging the attention of the Ministry for 
sometime. There is already an organisation in the Ministry headed 
bv the Director, Transport Research, whi~h iR collectin,!! and compiling 
itif('lrmation relating to various 06rts and shipping matter. It is also 
planned to d~vclop a computer based management information systel!, 
in consultation with tbe National Infonnation Centre, New Delhi, 
and the Indian Ports Association. 

The Development of a Management Iniormation System under 
the au~pices of the Indian. Ports Association was discussed in th~ 
35th meeting of the Govemtn~ Body of the IPA held at New Delhi 
on 7th and 8th September, 1982 and it was decided to appoint an 



officer of the level of Joint Secretary on deputation basis and other 
supporting stafi to develop a ~ system at IP A. The proposed 
management information system will be computer based. 

O.M. No. PW/PGA/IO,'82, dated 29th October, 1982. 

Recommeadation (S. No. 90, Para 11.33) 
Tht: Committee note that the large volume of information which 

the Ministry is receiving from all the ports and which it says it is 
tabulating and analysing, is not at all being utilised for lack of electronic 
data processing system. When the Ministry has gone so far as to 
make all arrangements for coJlecting ,and analysin~ information, from 
all .the ports, the information should be fully utilised in monitoring 
and coordinating the working of the porto;; and the development 
projects under way there; otherwise the exp\!uditllre and efforts made 
in collecting intormation would be infructuous. 

Reply of Gove.,.uent 

The "Ministry is in touch with the National Infomnatics Centre. 
New Delhi for ~etting up a Computer based inforn1ation system in the 
Ministry. This will be used for collecting and analysing information 
from all the ports in a scientific manner. 

[O.M. No. PW 1PGA[lOi82, dated 29th October. 1982]. 
Recommendation (S. No. 92, Para 11.45) 

Now that definite need to go into all aspects of administrative 
procedures and organisational set up in Major Ports has been 
acknowledged by the Ministry, the Committee would expect the 
Ministry to initiate action to appoint an administrative reforms 
committee to take up a comprehensive review of the administrative 
systems and procedures with the object of making ports administration 
1110re emdent and result and service-oriented. 

Reply of Government, 

The abovc recommendation by the Estimates Committee has been 
accepted bV. thc Miniitry. It is proposed to constitute a Committee, 
comprisiog members drawn from differe:(lt disciplines, to examine the 
administrative systems and procedures prevalent at the major por~s. 
It has also been decided that the proposed Committee, arart from 
looking into adluinistrative procedures, should go into other aspects 
of ports' workin!! like management!. administration and operation!" 
which have a hearing on the performance of the ports and their fulfilling 
the objective of being service-oriented organisations. 

2. Thl! tenm of reference to be assigned to the aforesaid Committee 
arc being considered. The composition of the Committee has also 
to he decided. Tt is hoped that orders constituting the Committee 
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would be issued in the near future and a COpy of the relevant orders 
would be forwarded to the Lok Sabha Secretarial for information of 
the Estimates Committee. 

[0. M. No. PWIPGAIIOI82. dated 4th January, 1983]. 
RecoauaendatioD (S. No. 94, Para 11.58) 

The Committee note that the question of strengthening the Indian 
Ports Association and giving it additional functions in important fields 
like Management Infonnation System and monitoring is engaging the 
attention of the Ministry and the Ports Chairmen. They would like 
to be apprised of the decisions taken in the matter. 

Reply of Gove~ent 

The issue of strengthening the Indian Ports Association to provide 
~ervices like Mam.:gement Information Service, Consultancy Service 
and various other coordination .activities, was discussed in the 
35th meeting of the Governing body of the Port Association held in 
New Delhi on the 7th and 8th September,1982. It was decided in 
the meeting to appoint an officer of the Jevel of Joint Secretary on 
deputation basis along with supporting staff, tn develop a computer 
based M.I.S. for the Indian Ports Association. 

It was also decided by the Indian Port Assodation to appoint a 
Consultant for framing unifonn regulations on all aspects of service 
and other matters of operation pertaining to JT"ajor ports. It was also 
considered necessary. to appoint a Law Officer for scrutinising th~ 
model regulations from the legal angle. 

In order to improve the communication with the ports, the I.P.A. 
has decided to set up separate teleprinter links with all the major 
ports. 

O.M. No. PW/PGA/1O!82, dated 4th January. 1983. 

Recommendation (S. No. 95, Paras 11.64 & 11.66) 

"The Committee are constrained to observe the implementation 
of the policy for appointments at the highest level is 
biased in favour of lAS Cadre. The Committee art.' of 
the view that port administration. like Railways and 
Airports administrations, is highly specialised affair for 
which professionals who are fllll" acquainted and have 
grown with the ports problems would be better "uited 
to head the Port Trusts. Only when o;uch an oftker is 
not available from amongst the port services. the question 
of inducting an lAS Officer or other such officer from the 
general cadre should arise. The Committee, therefore. 
recommend that the appointment:; policy fol1owed so far 



in this. regard' should be re~riented and a cadre of senior 
officers from among the pon services should be gradually 
built up to man all the posts including the posts of 
ChJlirmen and Deputy Ch.ainnen in the Port Trusts." 

. Reply of Go"e .... ent . 
The recommendation has been considered carefully. However, 

the Ministry request to say that it is not possible to accept that all 
posts, including the posts of Chainnen and Deputy Chairmen in the 
Port 'Trusts should be manned by Officers of the Port Trusts. 

In connection with the above. it is relevant that there is no combined 
cadre for all ports; and all the posts are borne on the establishment 
of a particular port. As, explained by the Transport Secretary during 
his evidence before the Committee, the posts 0: Heads of Department 
are manned by Port Officers. Whenever men with leadership and 
ability arc avaHabJe in the Port Trusts, they are considered for 
appointllH.'I1t n.:.; Deputy Chairman and Ch'lirman. For example, the 
posts of Dcpl.lty Chairman in the Ports of Cochin, Visakhapatnam, 
Mormugao '.1l1d Paradip are, at present, being manned by Port Officers. 
In the past. Shd P. C. Mitra and Shri R. Srinivasan, both Port Omcers, 
were appointed as Chairmen of the Ports of Calcutta and 
Visakhap!'.:tnam, respectively. It is felt that most of the posts of 
Chairmen will have to be manned by lifficers belonging to the lAS' 
cadres of the concerned States for sometime to c.ome, because the job, 
although p;·ofc!)sional to some extent. h,'" numerous administrative 
aspects where a general administrator can be more useful. 

2. Whl~rever suitable and competent persons are available in port 
servil.:es, they will be considered for promotion to the posts of Deputy 
Chairmen/Chairmen, but where such suitahlc persons are not forth-
coming. o/Ucers belonging to the lAS or other services will have to 
be considered for appointment. In the larger interest of the ports it 
is currently not possible to restrict appoint; nent of Chairmen!Deputy 
Chairman to the officers belonging to the port services. The Ministry 
does want to professionalise the Ports' Administration and this process 
will be accelerated. 

rO.M. No: PW!PGA!10182, dated 29th OCtober, 1982] 

Recommendation (S. No. 96, Para No. 11.78). 

The Committee are disturbed at the persistent losses being suffered 
year after year by Calcutta (except 1979-80), Paradip and 
Visakhapf..tDam ports. Tuticorin Port was also in the red in 1980-81. 
They nrc ~'c;:<, unhappy at the mgh operating ratios' at these ports. 
The oreratinr ratio at the no~s of Para~io and Nev.: Mangalore ~ave 
been higher than 100%. Thts ~hows higher operaoonal expenditure 



than the!'e ports can bear which is regrettable. The Committee view 
this situation. with utmost concem. Obriously, the measures taken 
so far to tone up the financial health of these ports have not proved 
effective. With the losses recurring year af~ year, the Committee 
fear that the financial sickness of the ports m~y not come to be accepted 
as normal feature to live with which will be very unfortunate. They 
would, therefore, like to warn the Ministry against any such tendency 
overtaking ,the port authorities or even the Ministry, itself. The 
Committee would urge that more effective and comprehensive measures 
are called tor to improve the operating ratios and break the vicious 
circle of uneconomic working created around these portS and bale 
them out of this defi_cit syndrome. They would like to be informed 
of the measure to be taken in this regard. 

Reply of GovenImeat 

Measures taken by the Government to improve the financial position 
of Calcutta. Visakhapatnam, Paradip. Tuticorin & New Mangalore 
Ports Trusts are:-

CALCUTTA 

Calcutta is a riverine Pon and has been functioning with draught 
limitations, which inhibit the entry of bigger size vessels into the port 
and in tum results in low traffic at the port. ~teps taken to reduce 
the losses of the port include grant of subsidy by Government at the 
rate of 80 per cent of the expenditure incurred on river dredging and 
river maintenance of the river Hooghly upto 1981-82 in order to 
maintain a suitable draught, execution of Bhagirathi-Hooghly river 
training worh at Government cost and construction of Farakka Darrage 
to ensure adequate head watet supply. For impra,ving the draught 
further in the navigational channel leading to tbe Ports of Calcutta 
and Haldia. Government is contemplating execution of certain dredging 
and river training works in the Hooghly ~tuary at an estiml}ted cost of 
Rs. 40.50 crores. For this purpose an outlay of RI. 83.00 has been 
included in the Sixth Five Year Plan. 

Steps have also been taken by the port to attract more traffic by 
offering incentives and replacing old equipment by new and better 
ones. To increase the revenue, estate rentals were also revised by the 
port by 100% in 1981. Various measw-es have also been taken to 
reduce: the extent of over staffing and by implemeriting a scheme of 
voluntary retirement. Uneconomic jetties and railway stations have 
also been closed' down and negotiations are going an widl the Trunk 

·,Railways for handing over these sectioos of the port ttust railways 
which no longer handletraftic. 
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PRADIP 
There is a decline in the iron ore traffic at Paradip Port and this 

has ~en engaging the attention of the Central Government and several 
discussions have recently been conducted with' the concerned 
organisations. The MMTC which handles export of iron ore, reports 
that most of the iron ore exported from Paradip is in the form of lumps, 
while the preference in the in.ternational market is for fines. There is 
also slackness in the world iron ore export market and the inability of 
Paradip Pon to handle vessels bigger th_an 60.000 DWT. The MMTC 
has been asked to explore the possibility of finding new avenues of 
export. Besides, to ~tep up the traffiE at the port, Ministry of 
Agriculture has been requested to increase the quantum of imported 
fertilizers at Paradip Port. In order to attract more general cargo 
tratlic, a second general cargo berth has been sanctioned and is already 
under construction. The commissioning of the wf.!gon tippler and 
modifications to the iron ore handling plant to increase its loading 
capacity arc in progress. Adequate provision for additional port 
facilities, like construction of third general cargo berth, a fertiliser berth 
and capital dredging, has also been made in the Sixth Five Year Plan. 
For this purpose, an outlay of Rs. 60.81 crores has been included in 
the Sixth Five Year Plan. 

The expenditure on overtime, POL consumption, travelling 
aHowance and telephones is being reduced by the port by rigid1y 
enforcing ceiling. The· hire charges of various types of equipment 
have been rationalised to earn more revenue. 
VlSAKIIAPATN AM 

The rates and charges for the various services in the Inner J-h.:rbour 
have been increased recently which will fetch additional revenue to 
the port. Expenditure on establishment is being controlled. Besides, 
strict economy measures have been taken to keep other expenditure 
under control. 

A proposal for revision of rates for handling iron ore at the Outer 
Harbour is under consideration of the Government. An outlay of 
Rs. 71.33 crores has been included in the Sixth Five Year Plan for 
installaticn of a wagon tippler, construction of a coal berth, an oil 
berth, a mooring berth and a general cargo berth and procurement I 
replacement ot various types of equipment, vessel, etc. 

TUTleO/UN 
Tuticorin Port is a yqung port. Its operating ratio has improved 

in 1981-81 from 93-06% in 1980-81 to 86.99% in 1981-82. The 
port has recently, revised its rates by 20% which is expected to bring 
additional revenue to the port. Besides, a coal berth and 2 general 
cargo berths are under construction. These measures will further 
improve the operating ratio of the poet in future. 
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NEW MANGALORE 
The operating ratio of the )?Ort was higher than 100% for the 

year 198()'81 but the same has lDlproved in 1981-82 to 82.12%. In 
November, 1981, the pon had rationalised its rate structure. This 
is expected to bring additional revenue to the port and bring the I 
operating ratio further down. 

[O.M. No. PWIPGAIIOI82, dated 29th October, f982J 

Recommendation (S. No. 97, Para Nos. 11.91 & 11.91) 
\ 

-It has heen represented to the Committee that the charges at other 
ports are higher than Bombay, with the result that even when shippers 
or importers want to divert their consignments to other ports in order 
to ease congestion at Bombay, they are discouraged from doing so. 
From the data furnished by the Ministry the Committee find that the 
wharfage chuges at the nearby Ports of Kandla and New. Mangalore 
(information about Mormugao not made availuble) are double, treble 
and even fOUI times the wharfage charges at Bombay for certain types 
of cargo. The Ministry is, however, of the view that raising tariffs in 
Bombay or reduction of tariffs in other ports will not help ease 
congestion at Bombay. It would also go against the principle laid 
down by tbe Major Ports Commission for fixing the costs of services. 
In the Ministry's view increasing the tariffs would not be a correct 
thing as it wouM amount to levying a punitive charge. The Committee 
do not see much force in these views. The Committee note that the 
criteria l~lid down by the major ports commission for fixing tariffs 
are currently being reviewed by the Bureau of Industrial Costs and 
Prices. The Committee are of the view that it would help in casing 
congestion .at Bombay Port if the tariffs at this port are higher, or at 
least not lower than those prevailing at nearby ports. Even if it 
does not ease congestioo. to the desired extent, it can boost the revenues 
of Bombay Port which can be used to develop additional facilities 
there. 

The Committee would, therefore, suggest that the port tariffs ~t 
Bombay and other Major Ports should be reviewed with a view to 
discouraging unnecessary traffic at Bombay and other congested ports 
and diverting it to nearby ports which may be having capacity to 
handle more traffic. 

Reply of Gove.,.nent 
The Bombay Port Trust has been asked to review their existing 

.rate structure and submit proposals to the Government for upward 
revision of their rates, wherever necessary. 

[O.M. No. PWIPGAIIOl82, dated 29th October, 1982]. 



CHAPTER In" 

RECOMMENDATIONS/OBSERV ATIONS WHICH THf. 
COMMITTEE DO NOT DESIRE TO PURSUE IN 

VIEW OF GOVERNMENTS REPLIES 

Recommendation (S. No.4, PalWll.S4 & 1.SS) 

. The Committee find that while at certain roIts in respect of certain 
commodities the capacity is grossly under-utilised,at other ports and 
iD respect ot certain commodities at the same port the traffic is far 
.in excess of, the capacities. For Example, POL capacities are under-
utilised at TutiCorin, New Mangalore, Morm"8ao, Bombay and Kandla, 
Iron Ore capacities are grossly under utilised at Haldia, ,Paradip, Vi zag, 
and Madras, coal capacities are grossly under utilised at Calcutta and 
Haldia amI general cargo capacities are not fully utilised at Calcutta, 
Haldia and Cochin. Even if one takes an overall picture, excepting 
at Bombay, capacity at no other port is fully utilised. Capacities for 
various types of traffic at the ports, it is presumed, must have bee!l 
decided after detailed studies of demand and development potential 
provided at colossal cost. If these are not being fully utilised, it is 
either due to faulty planning or lop-sided development or failure of 
management, and for all this. the Ministry of Shipping and Transport 
has to bear the blame. 

Reply of Govemnu.·nt 

The Committee has observed that the POL capacities are under-
utilised at Tuticorin New Mangalore. Bombay and Kandla Ports. In 
the case of Tuticorin, New Mangalore and Mormugao, only 1 berth 
has been provided at each port for handling products. It will not be 
physically possible to create capacities of less than the minimum traffic, 
taking into consideration the size of the ships carrying the products. 
In effect it means that in the case of the producb irwin not be feasible 
to create POL capacities of less than a million tunnes. In the case of 
Bombay and Kandla, the facilities are not under-utilised. In fact, 
in Bombay a new oil berth is under construction. Similarly, in Kandla 
an old berth is being replaced. 

With regard to the iron ore capacities at Haldia. it has been already 
explained that owing to the change in th~ size of the ore carriers used 
for export of ore. it will not be1)Ossible to utilise 'the facilities at Haktia. 
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In view 01 the recession on iron ore export market and shift to bigger 
vessels, which makes the available draught at Paradip inadequate for 
the bigger vessels, the capacities at Paradip Port are likely to remain 
under-utilised. It is not a viable propo~ition to increase the port 
facilities to secure deeper draughts at these ports. 

In th" case of Madras, the "apacities can be augmented provided, 
a long term 8!lreement can be drawn:up with the buyers. In the case 
of Visakhapainam, due to the international market conditions further 
augmentation in the export is not like13 to be achieved in the immediate 
future. 

Coal capacity at Calcutta cannot be utilised because of the 
limitations in the draught at Calcutta. At Haldia. efforts are being 
made to augment the capacities. 

It wi1l not be correct to state that except at Bombay the capacities 
at other ports are under-utilised. A statement showing the actual 
traffic handlec:l in 1981-82 at each port in respect of cargoes other than 
POL and iron-ore is annexed. 

Some! ·under-utilisation is due to the cba.nging conditions of shipping 
and also due to variations in the market conditions. More specifically, 
in the case of iron ore, Japan. which has been a major buyer. has 
reduced the production of steel and consequently the intake of ore 
is reduced. This situation exists not only in India but in other ore 
producing countries like Australia as well. 

Since the Port facilities were planned long ago, the shipping 
conditions have undergone a sea-change. Thi., could not have been 
anticipated at the time of the planning of these ports. 

[O.M. No. PWjPGAjl0j82, dated 29th October, 1982] 
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Recommendation (S. Nos. 15 & 16, Pal'llS 2.65 8Ild 2.66) 

From the statements made by the Ministry before the Committee 
thC gcneralimpression, taat goods not des.tineid for Bombay arc 
brought at Bombay because of the preference of importers for this 
port, stands confirmed. To avoid such situations the Committee 
recommend that at the time of the issue of import licence it should be 
ensured that the port of delivery of cargo is the port nearest to the 
place ior which goods are imported. This measure. will enable 
Government to disperse traffic rationally among aU the ports and 
avoid congestion at Bombay and other such popular ports~ Such a 
pI actice wa!\ there in the past, but recently it is stated to have been 
discontinued. The Committee recommend that the old practice should 
be revived. 

The Committee would also suggest that alongwith . the 
nearest port of discharge of cargo, as recommended in the preceding 
para, an alternative port should also be mentioned so that in the event 
of acute congestion at the port of first preference. the cargo can be 
diverted to the alternative port to avoid long detention of the ship at 
the former JX'rt. 

Reply of Govemment 

Ministry of Commerce have examined the above-me-ntioned 
recoIJlmendations and have intimated that in'the past, importers were 
required to indicate in their import application, the port of arrival o[ 
g(wds and name of that port used to be indicated on the import licence. 
The choice of port of arrival of goods is governed by a variety of 
considerations and it may not be necessary that port of arrival should 
ne(;essarily he the port nearest to the place where the importer is 
located, although in many cases the importer, choose the nearest 
port. The shipment schedule, the availability of timely shipping 
service. the freight charges to be paid, the availability of necessary 
facihtie~ for handling and storage of goods at the "port of discharge,. 
and the commercial and allied facilities available at the place of 
unloading of the goods etc. have a direct beating on the choice of the 
p0l1 of l,nloading of goods. 

[0 M. No. PW'PGA!10j82. dated 4th J~nuary, 19831. 

Recommendation (S. No. 38 Para No.4. 70) 

The Ministry has informed the Committee that as a result of 
investigation of the reasons of low utilisation of equipment at some 
ports like Tuticorin and Mangalore it was i'Jund that the equipment 
at these ports was procured r~ent1y at comparatively higher ('apital 
cost and consequently the hire charges, which are worked out on cost 
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basis, bad to be fixed at higher levels as compared to other ports where 
the equipment was procured earlier at lower prices. At certain ports 
where the Ministry had reduced the hire charges, the utilisation of 
equipment had gone up. The Ministry has requisitioned a study 
through Bureau of Industrial Costs and Prices to determine the 
economic ratee; for hiring out equipment. The Committee feel that 
if the hire charges for equipments condnue to be worked out on the 
basis of capital cost, then the new equipment which might be procured 
hereafter at huge capital cost might become almost prohibitive for 
use by the port users. In their opinion the Ministry should devise a 
more rational and fair system of working OUt hire charges for port 
equipment. This would not only step up the utilisation rate of port 
equipment hut would also result in higher revenue through more 
extensive use of the equipment. The Committee hope that after the 
study by the Bmeau of Industrial costs and Prices is completed, the 
hire rates of port equipment will not only be made reasonable and 
attractive but also, as far as possible uniform for all the ports. 

Reply of Gov ... ent 
Recommendations of the Bureau. of Industrial Costs and Prices 

are under consideration of the Government. However, it may be 
clarified here that capital cost of the equipment is one of the manY' 
factors which is taken into· consideration for determining the hire 
charges. The capacity of the trade to bear the hire charges is always 
kept in view. In many cases, cost-based rates could not be levied 
because the~c were found to be beyond the capacity of the trade. to 
bear. Since the cost of the equipment and other factors, which 
detennine the hire charges, differ widely from port' to port, it is not 
(~onsidered practical to bring about uniformity in hire charges of 
port equipments at different ports. 

[O.M. No. PW!PGA!lO!82, dated 29th October, 19821. 

Recommendation (S. No. 63 Para No. 7.44) 

Under the provisions of the Major Port Trust., Act. 1963. the 
responsihility of the Ports Trusts is that ot a bailee. In accordance, 
with the Regulations on the subject the Port Trust takes the care 
<!xpected of a bailee for 7 working days in respect of goods which have 
come in its cu~tody.. The Ministry apprehend that if the liability. 
period is extended further, it would hinder speedy clearance of goods 
'rom docks. In the Committee's view this is no reason why the Port 

·;hould absolve itself of the responsibility of 'iecurity of goods placed 
In its custody after 7 days. This can lead to an indirect in~tation 
;0 anti-social dements to pilfer goods from pbrtpremises with impunity 
lfter seven daw of unloading in collusion with ilOft officials. While 
the COlllmittee would like all measures to b;.! taken to ensure clearance 
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of cargo as eady as possible including authorisation to port authorities 
to dispose of the un-cleared cargo after certain period, they do not 
approve the present system under which the port is allowed to diSO\\l1 
responsibility for the security of the cargo left at the port after seven 
days of unloading. If the port can claim demurrage for goods left 
at the port premises ~ter a certain period, it should also be held 
responsible for any theft of goods while they are in its custody. Th(. 
C).;unittee recommend that the r.:· evant regulations may be amended 
so as to make the ports accountable for the custody of the imported 
cargo till it is delivered to the consignee or its ultimate disposal by 
way of auction or otherwise as may be provided in the law. 

Reply of Government 
Port efiiciency depends on timely clearance of import· cargoes and 

timcly aggregation of export cargoe$. Unfortunately, a very large 
number of consignors;'consignees. do not adhere to this discipliDt~. 

{''fhere is a tendency on th~ part of many..,tonsignors/consignees to us~ 
the p()rt'i for warehouse purposes. This tendency is sought to be 
curbed by suitable revisions in the demurrage charges. In a major port 
like Bombay, which accounts for a large proportion of the general 
cargo handled by all the ports in the country, the desire to speculate 
and manipulate market prices on the part of many consignees prevent 
ttJcm from clearing import cargo within a reasonable period of time. 
It is also reported that due to collusive action, several consignees 
themselves organise pilferage of cargo from the docks. 

2. In the circumstances prevailing in thc Indian ports and in vic',,' 
of the propensity of a large number of consIgnors/consignees, it will 
be neither pntdent nor wise for the ports to take up the responsibility 
of being a bailee beyond a reasonable period of time. At present, the 
Port Trust is a bailee for a period of seven working days. If the Port 
Tmst is a"kcd to continue its responsibility as a bailee for a longer 
period, it will only encourage unscrupulous consignees and their agents, 
in collusion with dishonest and corrupt officials, to create a situation 
of confusion and chaos in Ports and exploit it for their own nefarious 
purposes. T11erefore, this Ministry is not in favour of the Port Trust 
taking up the responsibility of being bailee for a period longer than 
has been prescribed in the Act. 

3. The Port Trusts, however, do not abandon the cargo merely 
because the consignees have not cleared them within the time 
prescribed. The entire port area. is a customs area, subjcct to customs 
and security cover and the entry and' exit of persons and goods are 
checked, contro11ed and regulated. The' Pon Trusts thus take all 
precautionary measures to ensure the safety of the cargo. In many 
ports, like Bombay, consignees also are permitted to provide secwity 
cover for the cargo lying with the Port. Tntsts .. Despite ~asonable 
precautions any Port Trust may take, sttll there ]s some pilferage of 
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cargo. The PoI:': Trusts have been taking continuous efforts to prevent 
and control this anti-social activity. The Ministry is also closely 
monitoring this situation and has initiated efforts to ensure that the 
Port Trusts provide adequate security cover for the cargo within the 
port prel~ises. With due respect to the Committee, this Ministry is 
unable to accept the proposition that because Ports levy demurrage 
for goods left at the port premises after a certain period, it should 
a1 .. 0 be held responsible for any theft of goods while they are in its 
custody. The _ Imposition of demurrage is to encourage prompt 
clearance. If this is not done by the Port Trusts, then the Ports are 
likely to become warehouses and not serve as the transit point.. for 
the transhipment of cargo from ocean transport to surface transport 
and vice ver.\G. This Ministry is of the view that the suggestion of the 
Committee is fraught with serious consequences and may place the 
Ports at the mercy of irresponsible and unscrupulou:i consignees. This 
Ministry is also apprehensive that the suggestion made by the 
Committee is likely to encoutage more thefts being committed ill till 
port premises. For the reasons mentioned above, this Ministry is not 
able to accept the recommendation made by the Committee. 

[O.M. No. PW!PGAIIOI82, dated 29th October, 19821. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHiCH REPLIES OF GOVERNMENT HA VB NOT 

BEEN ACCEPTED BY THE COMMITTEE 

Recommendation (S. No.5 Para 1.56) 

From the study of the reasons for under~utilisation of Jron 
ore and coal handling capacities at Madras, Vizag, Paradip, Haldia 
and Calcutta the Committee have come to the conclusion that utilisation 
of capacities at these and other ports can be substantially improved 
if adequate infrastructural facilities are made available and draft deep 
enough for certain types of ships is provided at certain ports. This 
should be done without delay so that heavy capital investment does~ 
not remain infrtictuous. The Committee suggest that for this purpose 
a critical study of the available capacities and traffic at each of the 
major ports should be made by a task force with a view to drawing 
up concre'te schemes to provide essential and supporting facilities to 
make the maxjmum use of the existing capacities. The Group shouhl 
also identify capacities which can be suitably modified to handle traffic 
of other commodities for which there might be demand or for which 
the demand could be generated. 

Reply of Govemment 
The rea'iOJ1S for under-utilisation of the iron ore facilities hav~ 

already been mentioned in reply to WR 5 (Planning port utilisation). 
The infrastructural facilities such as deepening of the harbour involve 
large investments. Such investments can be considered only if long 
teml agreement is arrived at with the buyer on the sale of the ore. 
Moreover, the general policy is to limit the export of ore and hence 
only marginal investments on the Port facilities are required to be 
undertaken. 

With regard to the coal handling facilities at Calcutta in view of 
the very small draught of ships that can be accommodated the shipment 
is viable onlv in case the ships are discharged at ports which have 
shallow draughts. From the point of view of ship freight it would 
be uneconomical to further develop the coal handling facilities at 
Calcutta. At Haldia, the shipment is mostly coastal and tied up 'to 
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the. thermal power station at Tuticorin. It would, therefore, be possible 
to Increase the throughput from Haldia plant. Actions are being taken 
to achieve a higher throughput. 

In view of the above explanation there appears to be no need for 
setting up a 1 ask Force as the problems are identified. 

[O.M. No. PWIPGAI10182, dated 29th October, 1982l. 

Recouunendation (S. No.6 Para 1.57) 

. The Committee feel that this exercise should be completed 
wIthout delay and the report made use of by the expert group which 
is being 'iet up by the Ministry to draw up perspective plan for the 
Seventh Five Year Plan period (1985-90). 

Reply of Government 
As explained in the reply to S. No.5, it is not considered necessary 

to appoint a task force, and hence no action on this recommendation 
is called for. 

[O.M. No. PW!PGA!10!82, dated 29th October, 19821. 
Recommendation (S. No. 13, Para 2.63) 

Diversion of traffic to nearby ports is the only practical way to 
case pressure on Bombay and other such ports wherever there is acute 
congestion· there. But the Co~mittee regret to find that the Ministry 
of Shipping and Transport, let alone importing agencies of the 
Government who may have their own reasons to stick to Bombay, is 
sceptical about the workability of diversion scheme even though the 
Chairman, Bombay Port Trust, made a plaintive admission before 
the Committee about large and disorderly movement of cargo to 
Bombay a_nJ wished that such cargo should be better controlled in 
future and not dumped in Bombay. The Ministry is not in favour 
of vesting power in port authorities to divert ships from a port where 
there may be beavy congestion to anoth~r nearby port where position 
may be easv. The Ministry thinks that improvement of port facilities 
and infrastructure is the only way to deal with heavy shipping traffic. 
While here is no denying the fact that ultimate solution to the problem 
lies in creating higher capacity and improving facilities at congested 
ports, the Committee feel that at times diversion of traffic can also 
help tide over the difficulties and should be resorted to in times of 
acute congestion. The Committee would suggest the Ministry to 
consider vesting statutory powers in a central agency like Inter-
Ministerial Committee on Rationalised Distribution of Cargo which it 
should exercise in larger public interest of removing bottlenecks in 
shipping traffic and order diversion. of ships carrying cargo not only 
for Government and public sector but also for private sector to. nearby 
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convenient ports with a view to easing cangestion at any of the major 
ports. They would like "to be apprised of the action taken in the 
matter. 

Reply of Govem,ment 

The recommendation has been considered and it is felt that it is 
neither possible nor necessary to vest the Inter-Ministerial Committee 
on Rat;onalised Distribution of Car..go wlth more powers so as to 
enable it to divert ships from congested ports to other nearby ports. 

2. 'Transport of goods by ships from cnc port to another port is 
under a contractual agreement between the carrier and the shipper. 
The carrier cannot change the port of disembarkation without the 
concurrence of the shipper. When there is need to divert ship and 
cargo from a consested port to another port. the shipper may allow 
diversion of his cargo to another port only if that works out cheaper 
for him. It may not be legally correct to intercfere with the contractual 
agreement between the carrier and the shipper. The movement of 
'export or import cargo through certain ports is best left to the 
compulsion of market forces. Before ordering diversion of a ship 
from a congested port to another port a number of factors like 
(a) details of cargo and their destination. (b) whether all such cargo 
can be handled at the port to which the cargoes are diverted, 
(c) availability of inland transport from the other port and 
(d) comparative costs to the shipper if the cargo is diverted have to 
be considered. It may not be practicable for the Committee on 
Rationalised Distribution of Cargo to consider all these questions 
befoIc deciding whether cargo should be diverted from" a congested 
port to another port. 

[O.M. No. PWIPGAI10182. dated 29th October, 19821. 

Recommendation (S. No. 20 Para 2.70J 

The Working Group of the Planning Commission had visualised a 
positive role for the minor ports to relieve pressure on major ports. 
TIle Ministry informed the Committee that minor ports had been used 
in the past to divert traffic from major ports. The Central Government 
had a scheme to grant loans to State Governments to develop minor 
ports with a view to augmenting Ports c:wacities but the scheme has 
been scrapped recently. Seeing the growing traffic at maior ports, the 
Committee are of the opinion that dis~ontinuance .of the scheme to 
grant loans to develop minor ports was not a correct step. The 
Committee recommend that the Government should review the earlier 
scheme and start giving loans to State Government to develop minor 
ports like Porbander. Karwar, Pondicherry, Cu¥alore, Kakinada and 



similar other ports so that these ports can take more traffic and thUs 
help relieve pressure on major ports and can' also be used for diverting 
traffic tram nearby, major ports in tim~ of congestion. 

Reply of Gov~eDt 
Central Hnancial assistance to the State Goverwnents for develop-

ment of their minor ports was discontinued, following a decision of 
the National Development Council The matter wa.., taken up \\ith 
the Planning Commission for reconsidering the matter in the context 
of the above recommendation of the Estimates Committee. The 
Planning Commission has reconsidered the matter and informed us 
as follo.ws : 

"The system of grant of Central loan assistance to States for 
minor ports was discontinued after the Fifth Plan in the 
wake of the recommendation of the National Development 
Council to reduce the number of Centrally sponsored 
schemes and to transfer the funds thus released to the 
States in accordance with a formula. Thus, in the Sixth 
Plan, no provision has been made in the Central Sector 
for giving loan assistance to States for minor ports. 
However, development of selected minor ports ha-, been 
given adequate priority in the State Sector. The overall 
provision made for minor ports in the Sixth Plan in the 
,State Sector is as high as Rs. 72.18 crores against the 
total expenditure of about Rs. 25.83 crores in the Fifth 
Plan. A statement is enclosed showing Statewise break-up 
of outlays for minor ports in the State Sector in the 
6th Plan. 

Efforts have already been made by the Planning 
Commission to ensure that suitable provisions are mHde 
by States in their Plans for more important minor port 
schemes including those mentioned in the report of the 
Estimates Committee. vlz. Porhandar Karwar (Rs. 200 
lakhs), Pondicherry (Rs. 250 lakhs) , Cuddalore 
(Rs. 95 lakhs), Kakinada (Rs. 206 lakhs) etc. Thus, 
the minor port schemes which are justified on techno-
economic considerations are not expected to be starved 
of funds for their development in the absence of Central 
loan assistance for minor· POltS. 

The responsibility for development of minor ports 
Vl'f!ts essentially with the maritime State Governments 
concerned (Ports other than Maior Ports figure in the 
concurrent list under the Constitution). The revenues 
earned by minor ports fonn part of the State revenue. 
The minor port development schemes which merit high 
priority 8,,11.d are justiti¢d on techno-economic considerations 
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and which are complementary to Major Ports are not 
expected to be ignored by the State Governments in their 
Plans for which Central assistance is otherwise available 
to them in the shape of block loans and grants. 

It is feIt that more than financial assistance, what is 
needed by the States is the technical assistance for 
development of minor ports. The technical assistance 
continues .to be provided to States by the Ministry of 
Shipping and Transport. There also axists a Minor Port 
Dredging and Survey Organisation in the Ministry to 
render assistance for development of minor ports. 

Revival of the. scheme of grant of Central loan 
assistance to States for minor ports may lrot be possible 
at this stage because, (a) there is no provision for such 
a scheme in the Central Sector, and it would be difficult 
to get funds retransferred from the States to the Centre 
in lieu of these schemes, (b) this might open up large 
scale demands from various States in regard to minor 
ports as well as for Centrally Sponsored Schemes generally 
which m~y cause heavy financial burden on the Centre. 

In view of the above,' reintroduction of Centrally 
Sponsored Scheme for minor port:> is not considered 
ne,cessary at this stage." 

2. 'The reasons advanced by the Planning Commission are 
considered convincing. Accordingly, it is regretted that we are 
unable to accept the recommendation of the Committee. 

This issues with the approval of the Minister of Shipping and 
Transport. 

[O.M. No. PWIPGA1IOI82. dated 29th October. 19821. 
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ANNEXURE 

Statewfle Break-up ot outlays forMlnor Ports In the Sixth PIaD (1980-85) 

-----~-------- .. 
A. States Outlay 

--.-.---_. 
Andhra Pradesh 300 

Gujurat 2500 

Kamataka 660 
Kerala 825 

Maharashtra 600 

Orissa 600 

Tamil Nadu 400 

Total (A): S81!5 

B. Union Territories 

Andaman & Nicobar Islands 875 

Goa 32 

Lakshadweep 175 

Pondicherry 250 

Total (B): 1333 

GRAND TOTAL: (A+B) 7218 -----

84 

(Rs. in lakhs) 

Minor Port Scheme 

Kakinada and 'other minor Ports. 
Porbander and other minor Ports. 
Karwar 

Cuddalore and other minor Ports. 
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Recommendation (S. No. 60.Para 7.40 " 7.41) 
TIle port users are not satisfied with the existing tally system at 

ports. The ta~y of cargo unloaded at ports is at present prepared 
by the respective port trusts through their own staff. Shipping 
Companies can appoint licenc;;ed cargo surveyors to take tally of 
cargo on behalf of the carriers, should they SQ desire, but the tally 
taken by these surveyors is not binding on the port trust. Port Trusts 
accept liability for only such cargo as is tallied by their own staff. It 
has been reported to the Committee that at certain ports there is an 
under-tally to the extent of 10 to 40% and this i5 done by the port trust 
staff to escape liability in the event of theft or pilferage of the cargo. 
Secretary. Shipping & Transport. has admitted in evidence that the 
present tally has many inadequacies, but hc is not in favour of 
mtroducing an independent tally system and is not -prepared to accept 
any record other than that maintained by the port trust staff as 
authentic record for the purpose of accountability. 

The Committee have gone into the matter carefully. They are 
of the opinion that there is no justification to continue a system like 
the present tally system in which the port users may have little 
confidence. In their opinion there is ample justification in the demand 
made bv port users that an independent tally unit, which should not 
be under the port trust but may be under· the Director General. 
Shipping or any other such Government or Government approved 
organisation should be set up at each port to undertake the tally work 
and its report should be binding on both the carriers and the port 
authorities. In the alternative the Government may appoint a panel 
of reputed cargo surveyors to undertake the tally work at the ports 
and their tally should be binding on the carriers and the port authorities. 
The Committee would like the Government to introduce a proper 
system of independent tally at the ports at the ear1iest. 

Reply of Government 
The recommendation has been carefully examined and the Ministry 

is of the opinion that it is neither feasible nor desirable to have an 
independent tallying system. Tally work is basically a port operation 
and the port cannot accept liability of cargo against which receipt is 
granted bv an outside agency. The relationship between the carrier' 
steamer agent and the port being that of a bailor and bailee, it is not 
advisable to allow a third party into the transa«tion. Moreover. a 
number of staff is employed by the ports for conducting taUy work, 
and entiusting this work to an independent agency would mean the 
redeployment of this staff, which is not an easy task. 

The remedy to the problem lies in plugging the loopholes in the 
present system. With the strict enforce~ent of bye-la,,;s o! the port, 
regulating discharge and storage of cargo Bill of Ladmg WIse, mtroduced 
by Bombay Port with effect from lst April. 1982. it has been seen 
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that there are fewer instances of mixture and loss of cargo. The 
weekly reviews conducted by Bombay Port showed that tally has 
appreciably improved. All the ports have also been instructed by the 
Ministry to' ensure that the dIfference between the import manifesto 
and the tally is mi~imal. 

[O.M. No. PWIPGAII0182, dated 4th January, 1983]. 

Recommendation (S. No. 93 Paras 11.S6 & 11.57) 

J'he National Transport Policy Committee had s,uggested the 
setting up 01 a Central Ports AuthoriW for overall planning and 
development ot ports but the Ministry of Shipping and Transport 
had not accepted this suggestion. The Committee have gone into 
this matter in the light of the Ministry's views. The objections raised 
by the .Ministry against such an authority are too feeble to carry 
convictiun with them. They feel that the major ports should be run 
like commercial and result-oriented units and not as a sort of attached 
Oflices as they appear to be running at prescnt. Th~ present set-up 
with each Port Trust being a separate entity with traditional procedure 
oriented approach directly controlled by the Ministry through bureau-
crats, is in the committee's opinion not idl!ally suited to encourage 
business-like efficiency in the port operations and inter-port coordination. 

The Committee are of the view that Port Trusts should be declared 
commercial enterprises and controlled and m,maged at the' apex level, 
not by the Ministry direct, but by a professionally manned Public 
sector organisation (Viz. Central Ports Authority) on the lines of 
International Airports Authority of India. This would not only bring 
ill commercial outlook in port admini'ilration~ and business like 
efikicm:y in port operations with emphasis on results rather than 
mle-biascd procedures but also make for an integrated development, 
coordinated operation and optimal utilisation of resources of the ports. 
The Central Ports Authority may be under the administrative 
.iurisdiction of Ministry of Shipping an Transport for the purpose of 
policv fnullcwork and accountability, but should otherwise be 
autonomolls llkc other public sector enterprises. within the allotted 
sphere. Tht! Committee recommend that the Government should 
considt:r setting up the Central Ports Authori.ty as early a~ possihle. 

Repry of Gm1emment 

Government have carefully re-considered the matter and reiterate 
their earlier '.'iew that it is not necessary at this stage to set up a Central 
Ports Allthority. 

[O.M. No. PW!PGA!10jR2, dated 29th October, 1982] 



CHAPI'ER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES OF GOVERNMENT ARE AWAITED 

Recommendation (S. No. 29 Paras 3.76 to ~~."7f4) 

According to the existing procedures clearance of cargo from 
transit sht>ds generally starts after general landing date is declared. 
Thi~ is done only after the ship has discharged 213rds of the cargo. 
Further the Customs Officer begins examination of cargo only after 
50 per cent of the cargo is landed. It is noted further that the number 
of clearing agents available at Bombay is inadequat:!. 

The following suggestions made to the Committee to ease 
congestioI! at Bombay_ Port premises have been we1comed by the 
Ministry :---

(i) The landed cargo should be removed to the rear shed 
and kept in a portion earmarked only for import. 

Oi) Customs examination should start immediately after the 
cargo is' stored in the transit shed. 

(iii) Cargo not cleared within 5 days should be removed to 
the warehouses at the consignees cost. 

The Commitee would expect that these suggestions would be 
translated .into action at the earliest. 

Reply of the Government 
Ministry of Fiflance (Deptt. of Revenue) to whom a reference was 

made has intimated that the suggestions are heing examined in consul-
. tation with the ColleQ.tors of Customs. 

[O.M. No. PW!PGA! 10182. dated 4th January. 198~1 
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APPENDIX 

(Vide Introduction of the Report) 

ANALYSIS OF ACTION TAKEN BY GOVERNMENT ON THE 32ND 
REPORT OF ESTIMATES COMMITTEE (SEVENTH WK SABHA) 

I. Total number of Recommendations 97 

II. Recommen<i&tionsJObservations that have been IWCCpted by Qowrnment 
(Nos. 1.2.3. " 8,9,10,11,12, 14.17,18,19.21, to 28. 30 to 37, 39 to 59, 
61, 62, 64 to 92, 94, 95, 96, 97) 

Total .85 
Percentage 88 % 

m. Recommendations/Observations which the ConuniUee do not desire to 
pursue in view of Government replies 
(Nos. 4, 1 S, 16, 38, 63) 

Total 5 
Percentage 5 % 

IV. Re:ommendations/Obsevations in re.~pect of which Government's replies 
have not been accepted by the Committee. 
(Nos. 5, 6, 13,20, 60,93) 

Total 6 
Percentage 6 % 

V. RCCOtTmfDiations/Observations in respect of which final replies of Govern-
ment I Ie ~till awaited. 
(S. No. 29) 

Total 
Percentage 

88 
MGtp1U.ND-~3LSS/82-JX-20·3-83-10~O 

% 
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